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(d) A copy each of the following papers  

I.(i) Annual Report of the Indian Institute 
of Technology, Delhi for the year 1970-71. 

(ii) Statement (in English and Hindi) 
giving reasons for not laying simultaneously 
Hindi Version of the Report mentioned at (i) 
above. [Placed in Library See No. LT— 
1965/72 for (i) and (ii)]. 

I.   ANNUAL REPORT (1970-70 OF THE     
INDIAN     INSTITUTE OF TECHNOLOGY, 

KANPUR AND RELATED PAPERS 

II.  ANNUAL REPORT AND ACCOUNTS (1968-
69) OF THE INDIAN SCHOOL OF MINES, 

DHANBAD  AND RELATED    PAPERS 

PROF. D. P. YADAV : Sir, I also beg to 
lay on the Table a copy each of the following 
pap^-.s :— 

II. (i) Eleventh Annual Report of 
the Indian Institute of Technology, 
Kanpur, for the year 1970-71. 

(ii) Statement (in English and Hindi) giving 
reasons for not laying simultaneously Hindi 
version of the Report mentioned at (i) above. 
[Placed in Library. See No. LT—1886/72 for 
(i) and (ii) ]. 

III. (i) Certified Annual Accounts of 
the Indian School of Mines, Dhanbad, 
for the year 1968-69 and the Audit 
Report thereon. 

(ii) Statement (in English and Hindi) giving 
reasons for the delay and for the laying 
simultaneously Hindi version of the Report 
mentioned at (i) above. [Placed in Library. See 
No. LT—1828/72 for (i) and (ii) ]. 

MR. DEPUTY CHIARMAN : Mr. 
Anandan wanted to say something. Is he here 
? 

SOME HON. MEMBERS : No. 

SHRI NIREN GHOSH (West Bengal) : 
Sir, I have a motion of privilege.  . .   , 

MR. DEPUTY CHAIRMAN : The House 
stands adjourned till 2.45 P.M. 

The House then adjourned for 
lunch at fifty-two minutes past one of 
the clock. 

The House reassembled after lunch at 
forty-five minutes past two of the cl ck, MR. 
DEPUTY CHAIRMAN in the Chair. 

DISCUSSION ON THE WORKING OF 
THE MINISTRY OF AGRICULTURE 

SHRI NIREN GHOSH (West Bengal) :   
At the time of adjournment .... 

MR. DEPUTY CHAIRMAN : Let us take 
up the discussion of the working of 
Agricultural Ministry. Shri V. B. Raju. 

SHRI NIREN GHOSH : I am already on 
my legs. You cannot debar me Yesterday ., . 

MR. DEPUTY CHAIRMAN: Shri Niren 
Ghosh, 1 have called Shri Raju. 

SHRI NIREN GHOSH : Yesterday when 
Shri Moinul Haque Choudhury was asserting 
that the small car project was being considered 
on a priority basis and priorities were being 
arranged, I said that he was misleading the 
House. The Prime Minister has written to me 
otherwise. I now produce the letter of the 
Prime Minister .. . 

MR. DEPUTY CHAIRMAN : Nothing 
should be recorded. 

SHRI NIREN- GHOSH : (Continued to 
speak.) 

MR. DEPUTY CHAIRMAN : Shri Niren 
Ghosh, nothing is being taken down. 
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SHRI NIREN GHOSH : (continued to 
speak.) 

MR. DEPUTY CHAIRMAN : Shri Niren 
Ghosh, Nothing is being recorded. 

SHRI NIREN GHOSH : (continued to 
speak.) 

MR. DEPUTY CHAIRMAN : Shri Niren 
Ghosh, nothing goes on record. 

SHRI NIREN GHOSH : (continued to 
speak.) 

MR. DEPUTY CHAIRMAN : Shri 
Ghosh, you should discuss, this with the 
Chairman tomorrow and if the privilege 
motion is admitted, it is okay and then you can 
place it on the Table. But without any notice 
you cannot raise it like this. 

SHRI NIREN GHOSH : I am bringing it 
to the notice of the House. 

MR. DEPUTY CHAIRMAN : This is not 
a matter which has arisen out of today's 
discussion. 

SHRI NIREN GHOSH : Before lunch 
break, I said I was going to bring it here. 

MR. DEPUTY CHAIRMAN : It does not 
arise out of the proceedings of the House 
today. Therefore, you can go to the Chairman 
tomorrow morning and discuss it. 

SHRI NIREN GHOSH : Before that, I 
wanted to raise it so that the House is seized 
of the matter. 

MR. DEPUTY CHAIRMAN : If you 
continue, nothing will go on record. Let us 
have a discussion on the Agricultural 
Ministry. Shri Krishan Kant will initiate the 
discussion.    Shri Krishan Kant. 

SHRI KRISHAN KANT (Haryana) : Mr. 
Deputy Chairman, I beg to raise a discussion 
on the working of the Ministry of Agriculture. 
When I look at the question of agriculture,   it   
is   not  merely from the 

angle of production in foodgrains and pulses 
and forest policy, etc., but I look at it from the 
angle that Agriculture is our basic industry. 
Seventy to eighty percent of our population 
live in villages on agriculture and 50 per cent 
of our national income comes from the rural 
areas. I would not today discuss the various 
aspects of the working of the Agriculture 
Ministry. But this is the basic issue on which 
we fought our freedom struggle. When wo 
were fighting the Britishers, Gandhiji came on 
the scene and he said that our job in a free 
society would be first to reconstruct the rural 
society so that the common people and the 
poorest of the poor will have a sense of feeling 
that they belong to this country, that they are 
the respected citizens of this country and that 
they belong to this soil. So, he gave the slogan 
of Daridra Rarayan meaning that the poorest of 
all will be the Gods in a free country. So, Mr. 
Deputy Chairman, Sir, when I look into the 
question of agriculture, I would like to see 
whether our agricultural strategy has fulfilled 
those hopes, those aspirations and those 
promises that we made at the time of our 
freedom struggle. Our production might have 
increased. But, Sir, what has happened to our 
rural society ? The basic question, Sir, is the 
question of land. I would like to quote here 
what Shri Nehru said in his "Glimpses of 
World History" :— 

"The wind is blowing into the villages and 
the mud huts where dwell our poverty-striken 
peasantry and is likely to become the hurricane 
if relief does not come to them soon. All 
political problems and discussions are at the 
background for the outstanding and 
overwhelming problem of India is the land 
problem." 

So, Mr. Deputy Chairman, when I go through 
the Report, I wonder what we have hone to the 
land problem which Shri Nehru dealised at that 
time. This is the most rcrucial problem, not 
only of India, but the whole of Asia. Our 
approach has been somewhat of a 
technological approach. 

SHRI       NAWAL     KISHORE (Uttar 
Pradesh) : What approach ? 

SHRI   KRISHAN   KANT   :   Techno-
logical approach.    That means with   techo- 
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logical change, production will grow and 
prosperity will come. But, is that so ? No. 
Technological change does not bring about 
social transformation. Socio-economic 
transormation needs determined action and a 
determination to bring in a new society so that 
the poorest of the people can rise up. Now, Sir, 
there has been this green revolution. What has 
it brought ? Has it brought prosperity ? No. It 
has touched only 12°/0 of the rural households, 
not all the rurai households. As a matter of 
fact, with the coming of the green revolution, 
disparities have increased and the disparity 
between the poor and the rich peasants has 
increased. Tensions have grown as a result of 
this. May I say here, before quoting figures, 
that all our governmental expenditure, all the 
attempts that the Government has made, all the 
money that has been pumped into the rural 
society, which has come either from the banks" 
or the rural credit societies, have gone to help 
the rich peasants only ? They have gene to 
those who had something, who had money, 
with them. But, Sir, the person who did not 
have anything remains still where he was. 

Here, Sir, I will quote some figures. 
Between 1951 and 1971, the rural population 
rose from 299 crores to 438 crores, an increase 
of 46%. But, what has happened to the poorest 
man there, the agricultural labour ? Their 
population increased by 72%. When the rural 
population increased by 46%, the persons who 
have got nothing in the rural sector, their 
population rose by 72%. Not only that. Now, 
let us look at the income. In 1960-61, nearly 
two-thirds of the rural population lived below 
an income of Rs. 261 p. a. A sizeable section 
of the population was below the poverty line. 
In 1960-61, 6.38% of the rural population had 
per capita consumption of less than Rs. 8 per 
month or 27 paise per day. Now, Sir, after a 
decade, all that we find is that the gains of 
development have been very unequally 
distributed affecting the different sections of 
the rural population. If we study the conditions 
of the 20% of the rural poor, they have 
remained stagnant and tney have not grown. If 
we study the conditions of the last 5%, we find 
that their consumption level has gone down by 
1% and the consumption level of the 6.38% 
who have only 27 paise per day has gone 
down  by   1%,    On  the 

other hand, the consumption   of the 40% of the 
population, the upper strata of the rural society, 
has gone up by 4%.    What does it show ?   
Where has all   the   money   gone ? Where has 
the   prosperity   gone ?   Sir,   the Government   
has   not  come  out   with the latest   figures.    
Sir,   the   first   Agricultural Labour   Enquiry   
Committee   had   brought out in 1954 that the 
annual   income  of the agricultural labour was 
Rs.   107.    After   a decade,   in   1964,   when   
the   second Agricultural Labour   Enquiry   
Committee    came into being, the annual   
income  came   down to Rs. 100. Prices have 
gone  up ; cost   of living has gone up.    But, Sir 
the income of 'he agricultural labour   in   the   
rural   areas has gone down by Rs.   7.     Where  
has   all production gone ?    Where  has   the   
prosperity gone ?   After some time, turmoil and 
discontent are bound to   come.    Not   only 
that,   Sir.    I   have   given  you   the overall 
figures only.    If we compare the percentage of 
the working   force   when   the   Britishers were   
here   in    India,   the   picture   will be 
different. Here, Sir, I have got some figures. 
The   percentage of   cultivators    and   agri-
cultural labourers in the malt working  force in 
1911 was 66.7%.    After independence, in 1951 
it was 66.5   per cent.    Last  year,   in 1971, it 
was 67.4 per cent.    If you   remove the 
cultivators and only have the percentage of 
agricultural laboures in the male working force, 
in 1911 it was 14.9 per cent, in   1957 it   was   
14.6   per cent   and   in  1971 it was 21 per cent.    
They  say that a lot of credit policies are there to   
help   the  rural   poor. But here are some  
figures.    Cash   borrowings   in   1951-52   
were   51.7   percent.    In 1961-62   they  came  
down    to    only  48.8 per cent.    Is   this   the   
picture   that    the Indian    National   Congress   
gave   to    the poor ?    This is the   real   
question.    Today if you  examine  the work of 
the    Ministry of Agriculture,   we   have    to   
examine   it from that angle, whether   we   have   
really reached the goal, whether we have 
fulfilled the promises that we gave to the 
common man.    What happened after 
Independence ? I will come to it later. 

Just before Independence, at the time of 
Quit India movement, what picture Gandhiji had 
of the peasantry. Sir, in an interview with Louis 
Fischer, which Gandhiji gave in the same year 
before entering jail, here are some questions 
which I would like to x%-produce ; 
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Louis Fischer asked, "What would happen 
to a free India. What is your programme for 
the improvement of the lot of the peasantry ?" 
Gandhiji replied. "The peasants would take the 
land". We would not have to tell them to take 
it. They would take it". Then Louis Fischer 
asked, "Should the landlords be compensated 
?". Gandhiji replied, "No, that would be physi-
cally impossible. You see, our gratitude to our 
millionaire friends does not prevent us from 
saying such things. The village would become 
a self-governing unit living its own life." 
Then, again, Louis Fiseher asked, "Do you 
think that there would be violence ?" "There 
may be violence, but then again the landlord 
may cooperate", Gandhiji replied. Louis 
Fischer again asked, "They might organize 
violsnt resistance" Gandhiji knew it. He said, 
"There may be fifteen days of chaos, but I 
think we could soon bring that under control." 
Then, Louis Fischer asked, "You feel then that 
it must be confiscation without compensation 
7" Gandhiji replied, "Of course, it would be 
financially impossible for anybody to com-
pensate the landlords". 

That was the picture that Gandhiji gave at 
the time of Quit India movement. After 
Independence, the Kumarappa Report came in 
the Karachi Resolution. It said : Land to the 
Tiiler. But what happened 1 Nothing. We 
abolished Zamandari after Independence but 
there was some private exploitation. Semi-
feudalism still remains. Sub-tenancy remains. 

Mr. Deputy Chairman, Sir, I will not like 
to go into the details of what the First Plan 
said, what the Second Plan said or what the 
Third Plan said. The Fourth Plan said that the 
important task would be to ensure that land 
reforms become a reality. All the land ceilings 
passed brought out only 2.4 miilion acres of 
surplus land declared. And not even half of 
this land has been distributed. 

3 p.M. 

This is the state of land reforms. Mr 
Deputy Chairman, Sir, 24 years have passed 
since then and the country has been discussing 
the question of land reforms. In the morning 
also we discussed in the Question Hour land 
reforms. Is it not saddening 

that today when we have come back with a 
massive mandate, we are quibbling, playing 
and tinkering with the idea of land reforms ? 
We do not want to play a fair game with the 
poor peasants, with the poorest men in this 
country who have voted for the Congress 
either in the Lok Sabha or in the State 
Assemblies. Today, I am not concerned with 
the words that are used in the recormiendations 
of the Land Reforms Committee. Whatever 
may have been the intentions of the 
Government and the Ministers, they may have 
been honest, but the common man in the 
country is not concerned with what happens 
behind the scene or what the Chief Ministers 
discuss or what the recommendations ef the 
Land Reforms Committee are. The Ministers 
in the Government want to save their face by 
having a post facto recognition of what the 
Ministry has done. The poor peasants are not 
interested in that. We have got votes from the 
people on the basis of election manifesto and 
today we are quibbling with the words. The 
rich peasant lobby in this country, and vested 
interests in and outside our party want to serve 
themselves on the basis of irrigation or on the 
basis of quality of land. Will the people of 
India tolerate this ? It is rather funny. It is 
interesting to see how all those things are 
happening. The tragedy of land reforms in this 
country has been that all land legislations have 
been indifferently implemented. Land 
legislation was drafted with loopholes 
deliberately. It was interpreted by the Revenue 
Officers, the Magistrates, the Revenue Courts, 
the High Courts and the Supreme Court in 
favour of big landlords. Now we are seeing 
another spectacle. Some sections of the ruling 
party want to interpret certain words which 
have been mentioned in the election manifesto 
in their own way to favour rich peasants. This 
is an attempt. The people in villages will be 
mocking at us. I would like to quote what the 
Prime Minister, Shrimati Indira Gandhi, said 
at the Chief Minister's Conference 1070. She 
said, "Land reform is the most crucial test 
which our political system must pass in order 
to survive." Sir, is this the way to pass that test 
? For the last 20 years, the High Courts and the 
Supreme Court have been quibbling with the 
words. The Ministers, the Chief Ministers and 
even the Secretaries sitting in the Ministries are 
trying to smuggle words here and there so as  
to see   that (he 
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land irrigated from private sources   is taken 
out of the land tilled.    Sir, is this the way ? 

Now, Sir, I will refer to the question of 
irrigation and how it is coming up. Sir, the 
total irrigated land in 1966-67 was 27.5 
hectares. Out of that the land belonging to 
the Government sources is only 10.3 
hectares. If you stick only to the Govern-
ment irrigation, it means two-thirds of the 
land will not come under this ceiling. Al-
ready many people are saying that all the 
ceiling laws framed up till now are a moc-
kery and I do not know how much surplus 
land is available. But you want now to take 
away that also. It must be remembered that 
whatever Shri Fakhruddin Ali Ahmed or 
Shri Shinde may say that the historical facts 
have to be looked into, but history has 
changed. During these 10 years, science and 
technology has advanced rapidly. Tubewells 
have come in. Rural electrification has come 
in. The real purpose of rural electrification 
is not to provide lighting to the houses, but 
its real purpose would be to utilise that 
power for tubewells. Haryana villages have 
been provided with lights. That rural electri-
fication is mostly used for tubewells. Same 
is the case in other places also. So if you 
want to take away the land, again that lobby 
is active to defeat the very purpose for 
which the Congress is standing. 

Mr. Deputy Chairman, Sir, as against 
20,520 private tubewells including filter 
points in 1950-51, there were 1,13,216 such 
tubewells at the end of the Third Plan period 
and an estimated number of 2,70,545 private 
tubewells including filter points in 1968-69. 
Compared to this the number of State-owned 
tubewells rose from 2507 in 1950-51 to 
12,286 in 1965-66 and 15, 754 by 1968-69. 
The Government tubewells have not grown 
with that speed as the private tubewells. It is 
not functioning with the same efficiency as 
the private tubewells. Not only that. If you 
take away the canals and the Government 
sources, what do you get ? You get nothing 
to give to the common man. They want to 
take away by assessing in different ways. 
About private tubewells a study has been 
made by the Indian Institute of 
Management, Ahmedabad in regard to 
Meerut district. As against the realisation of 
Rs. 4.05 per each rupee spent on one acre-
inch of water in case of farms having 
electrically operated tubewells,   it was only 

Rs. 1.44 in case of farms having water from 
the State tubewells. Farmers with oil engine 
operated pumps also realised higher returns 
than those using State tubewells. You take 
away the private tubewells and put ceiling on 
that, what do you get ? Another argument is 
advanced. I think it was the Chief Minister of 
Maharashtra who said 'If you do not calculate 
the private tubewells also, then tubewells will 
not come in'. How strange ? If you feel they 
should come, the ceiling cart be put in such a 
way that an area which is having ground water 
where tubewells can come in, the ceiling can 
be put accordingly at the place and not 
according to the area where there is already a 
tubewell. So this question of looking at this, 
the whole approach is of tinkering with the 
problem of poverty of the common man of the 
country because that lobby which has ruled the 
country till now does not want to shake away. 
As the Prime Minister said, this is a most 
difficult task and as I quoted earlier, when 
Churchill asked Stalin which was the most 
difficult fight, whether it was the fight against 
Hitler or against the Kulaks in the Soviet 
Union, he said that the fight against Kulaks 
was more difficult. (Interruptions). 

It is a very vital question and permit me to 
say something. They say that if this ceiling 
comes it will be difficult. Many studies have 
been done. I do not like to go into them. Even 
Mr. Bhalla of Punjab has gone into it and said 
that productivity continues up to 15 acres. In 
1966 when we are passing through a most 
difficult period in regard to foodgrains, and we 
had to import, the American Ambassador said : 
'If yon want to increase production'—I am not 
quoting socialist countries or Communist 
countries but he told Mr. C. Subramaniam— 
'Please implement the land reforms as we did in 
Japan when it was under US Military regime or 
in Taiwan or in South Korea'. I am not saying 
what the leftists say or what the Communists 
say. I am saying what the capitalist society 
says. It was because of the land reforms that 
there was increase in industrial production and 
there was stability in the Japanese society. Not 
to talk of these is to talk of ignorance. It has 
been said that land is God given but good land 
is man-made. A land is made by technology by 
the hand and the ceiling must come down and 
with intensive cultivation we can have good 
production, Mr.   Deputy    Chairman,     I    
would not 
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like to say much more about our Central Land 
Reforms Committee. But look at the way it is 
functioning. For two days they met and again 
they have postponed. What are the pressures 
working ? What are the various forces which 
are working behind the scenes ? The whole 
attempt is to scuttle the land reforms. There is 
a whole conspiracy among people, whether in 
our party or outside, that whatever attempts 
the Prime Minister is making should all be 
frustrated. They say beyond 18 acres you put a 
ceiling; then there would be tubewell. The 
incentive would come. If you want to give 
compensation for tube-well you will have to 
spend more but do not stop taking over the 
surplus land for giving to the poor people of 
this country. They want something to be done. 
They say there is no land. In this connection I 
would like to refer to a small incident which 
took place a year back in Bihar where 
Jayaprakashji is working in the Bhoodan 
Movement. There was bhoodan and gramdan 
movement of Vinoba Bhave but lands were 
not being distributed. So in a particular village 
the villagers got together and they went and 
surrounded the house of the landlord and the 
moneylender. They attacked him and took out 
all the papers connected with moneylending. 
They put that landlord on those papers and 
burnt him. He said, I will give you the land. 
You know what these people said; they said, 
we will take the land ourselves. Sir, the 
argument that there is no land, there cannot be 
lower ceiling, is academic. It is the people 
living in the cities who are talking like that. 
You will have to remember history; see the 
rural countryside and see how things are 
moving. You cannot play with those people; 
you cannot fiddle with them. Today the dyna-
mics of society have changed. Nobody can 
play with it. You cannot frustrate these 
changes. Many people cams forward in 
support of Mrs. Indira Gandhi on the slogan of 
Garibi Hatao but when the question of Garibi 
Hatao com^s up they stand up and say that the 
would not allow land retorms to be 
implemented. They think that with money in 
their pocke's they can purchase everything. 
That is the approach of some people. Sir, I 
would not like to say much more on this. But I 
would like to warn the Government and those 
Chief Ministers and those who are still living 
in ivory towers to realise the  gravity of the 
situation. After 

independence Ihe Telangana movement started 
and forcible capture of land took: place. At that 
time land grabbing stopped because Vinoba 
Bhave started the Bhoodan Movement. He 
thought that by persuasion and by peaceful 
means land distribution can take place in the 
country. After some time when the peasantry, 
when the landless rural people found that land 
distribution is not taking place, then started the 
Naxalite move-ment, And there was also the 
land grab movement. All these violent eruptions 
started. But again they subsided when the 
Congress was split and when slogans of 
nationalisation and socialism came up. People 
had faith, people had hope in the Congress Party 
and the Prime Minister that something will be 
done in this regard. If you do not do what they 
want, if this is what is happening in the Central 
Land Reforms Committee, it is a shame for all 
of us, shame for . the party, shame for the 
Government. Sir, a decision has to be made by 
us today and by the country, whether you want 
this to be done by peaceful legal methods or by 
violence, murder and loot. That is the simple 
question before the country today and I am sure 
the country will decide it in the proper way. We 
have to realise the trends of history; history is 
not going to stop; time is not going to stop. We 
have to realise the pace at which the world is 
moving; it is moving much faster than we of the 
last century can comprehend. I will end by 
saying this. Heed the warning; don't play with 
the people; don't fiddle. Let us not be accused of 
tampering with the promises that we have made. 
Minor modifications and other things do not 
matter to them but the people will not tolerate. I 
am reminded here of what Faiz Ahmed Faiz has 
said when I see what is happening in our party 
and in our country. Some people seem to think 
that by capturing power and with slogans they 
can play with people and with their money 
power they can get anything done. This is what 
he has said : 
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May I translate it into English ? 

"There are some busy Drawing 

blinds on wealth 

They strive to  pawn  every  hill  and sea 

But not all are despaired by the loot 

There are those too 

Who tear those curtains down 

They expose and defeat 

All moves of looters Through 

continuous struggle The two 

battles all over 

There is  strife   in   every house   and 
street 

In populous cities and tiny villages And all 

power and pelf Are staked And the call 

comes To the raised fist of have-nots." Let 

us heed th« call, Sir. 
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[THE VICE CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY) in the Chair]. 
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create confu-

sion, create chaos and things would take care 
of themselves. 
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nothing else. 

DR. K. MATHEW KURIAN (Kerala): 
Madam Vice-Chairman, we are discussing the 
working of the Ministry of Agriculture at a 
time when we are almost at the crossroads of 
our political, economic development. To-day 
Mr. Krishan Kant and many other Members 
are airing the views expressed by those who 
have been supporting radical land reforms for 
a long time. I do sympathise and agree with 
those hon. Members on the other side who 
have very vehemently talked about 
implementing land reforms in a very radical 
manner. While suporting their sentiments, I 
would like to remind them that they are caught 
within the hoodwinking tactics of their own 
party. During the last two General Elections, 
the ruling party had been going round promis-
ing the people all kinds of radical land 
reforms. But the same party had put up 
landlords kulaks and rich peasants as their 
candidates in Maharashtra, Punjab, Madhya 
Pradesh and in many other States. To-day 
despite the tall talk of socialism, their own 
ruling party has a large number of landlords 
sitting in the treasury benches. 

How do they expect radical land reforms 
to be implemented so long as the complexion, 
the class character, of the Government 
remains with it is, a bourgeois landlord 
Government continuing capitalist 
development in this country ? 

I would like to   bring  to your  notice 

in this connection two   major   points.    We 
had a new   agricultural   startegy introduced by 
the former   Agriculture   Minister,    Mr. 
Subramaniam,   who   is  now   heading   the 
Planning Commission.    He started   a   new 
policy or rather the Government   of   India 
accepted his proposal for a   new  policy   in 
agriculture which has been described as   the 
New Agricultural Strategy.    And for everyone 
who  knows   the  background   of  this new 
startegy it is very clear that the  whole proposal 
was hatched in the experts'   rooms in the 
Massachusetts   Institute   of  Technology in the 
United States  of America.    A programme  of   
capitalist     development in agriculture was 
initiated by the then   Minister of Agriculture 
and the  main   proposal, as we understand, has 
been to  rely  on  the high yielding varieties of 
wheat,   maize  and rice in about 60 million   
acres   out  of  the 250 million acres of 
cultivated area; in other words to select a  few   
areas   of controlled irrigation and in those areas  
to concentrate Government's attention and 
effort, financial and other help, imputs, credit, 
and  so   on, to precisely those   who  are  
landlords   and rich peasants under the cover 
that they   are people who are  progressive   
farmers,  they are   the ones who have the   
highest growth potential.    So, in    the   name     
of   growth potential   rich  peasants   and   
landlords are deliberately   fostered   and   
propped   by  the Government 's own policy.   
Today after so many   years   we  have   the   
tragic situation admitted by no less   an   
authority   than the Home Ministry   itself  in   
the classic   report on the   -'Nature  and   
Causes  of Agrarian Tension   in   the   
Countryside"   where   they had to   admit,   on   
the   basis    of  evidence collected by the   
Home   Ministry,   that as a result of this   new   
agricultural   strategy of supporting rich  
peasants   and   landlords in select areas in   the  
country,   imbalances in income have   
increased,   the   rural   rich has become richer  
and   the   poor   has   become poorer.   Today 
we find in   the  rural areas an explosive 
situation which might   result in a very serious 
law and order problem unless the agrarian 
policy is immediately  reversed. If the 
Government thinks that they   can get away 
with giving figures  about   agricultural 
production—of course,   production   has in-
creased, but not in pulses, not in   a number of 
agricultural   raw   materials;   but   even if you 
assume that production has increased— they 
are sitting an a voleano, with mounting, 
struggle of the peasants, agricultural labour, 
hutment dwellers, and so on. 
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I can give you a concrete instance of 
absolute lack of sincerity of the ruling party in 
their tall talk of land reforms. I have here one 
important reference, that is, the Kerala Land 
Reforms Amendment Act, 1969. This was an 
amendment to the original Act of 1963. And 
the Prime Minister in a letter to the Chief 
Ministers had commended the Kerala Land 
Reforms Amendment Act of 1969 as a model 
Act to be applied in other States. But what is 
the history of this Land Reforms Act ? As soon 
as the Land Reforms Act was passed during the 
period of the then United Front Government 
under the leadership of Comrade E.M.S. 
Nambudiripad, the Congress Ministers at the 
Centre, the Congress Party in the State and at 
the Centre, engineered a sabotaging of the 
United Front Government with the help of 
certain other parties, and a new Government 
was formed. Immediately following that we 
had mounting struggles of the peasants and 
agricultural labour, in Kerala, started from 
Januaty 1, 1970. Wo had a series of struggles of 
agricultural labour and peasants for 
implementing land reforms non-
bureaucraticaliy, extra-legally. 

Mr. Krishan Kant and many other Members 
of the ruling party, I think, would agree with me 
when I say that if there is one great lesson to be 
drawn from the history of land reforms in India, it 
is precisely this; that land reforms can never be 
implemented legally and bureaucratically. Land 
reforms will be successful only if the legal 
enactments are implemented by the chrnbined 
pressure of the organised "nass strrggles of the 
peasants and of agricultural labour, implemented 
in a manner which is non-bureaucratic and extra-
legal. This was the-lesson drawn in 1970 by the 
peasants movement in Kerala and immediately 
following this the then Government of Kerala 
supported and propped up by the Congress Party 
itself had started a very serious repression against 
the people. But nonetheless, history has again 
vindicated the truth of the assertion that land 
reforms can be implemented only non-
bureaucratically and extra legally. Today Kerala 
Government itself has corns forward with 
proposals for removing the obstacles of vested 
interests aad legel courts. 

Back in April 1970, Kerala Government 
has sent a communication to the Government 
of India that in order that the Kerala Land 

Reforms Amendment Act can be imple mented 
properly, the difficulties possed b< the legal 
courts must be removed and thesi cou Id be 
removed only by including thesi amending 
Acts in the Ninth Schedule of the Constitution. 
But for two long years there has been no 
action by the Central Government. The then 
Home Minister Shr Chavan agreed to that in 
principle and £ co n nunication was sent to the 
Kerala Government saying that the 
Governmeni of India agreed in principle that 
the proposa was correct. But then he said tha. 
there were some practical difficulties in imple-
menting the law in view of the Golak Nath 
case. But the difficulties posed by the Golak 
Nath case were removed by the 24th 
Constitutional Amendment Bill. Even aftei 
that in Novemer 1971, the Kerala Govern ment 
wrote to the Central Governmen saying that 
now that the difficulties pose< by the Golak 
Nath case and other Constitu tional difficulties 
are removed, let the Keral Land Reforms 
Amendment Act of 1969 b included in the 
Ninth Schedule of the Con sitution. Even today 
the Government o India has not taken any firm 
decision oi step in that direction. They are 
wavering Why are they wavering ? Why this 
hesitation to include the Land Reforms 
Amendment Act of Kerala in the Ninth 
Schedule ' This Act was acclaimed by the 
Prime Mini ster herslef as a model Act. Why 
the.r the hesitation for including this Act in thj 
Ninth Schedule ? The only explanation a-I can 
see or any reasonable thinking perso can see is 
that the Congress Party today i torn between 
two conflicting aims and tw< groups of 
people. One group thinks tha in their own 
interests and in the interests ol consolidation of 
power, radical reform-must be implemented. 
But the old dei; wiight of landlords and rich 
peasants represented in the ruling Party would 
not like that. Shrimati Gandhi who is a shrewi 
politician understands the power structure and 
she does not want to upset the powej structure. 

Madam, Vice-Chairman, In Kerala i very 
serious situation has arisen because the High 
Court had struck down a numbei of important 
provisions of the Land Re forms Amendment 
Act of 1969 and th( Supreme Court recently 
has upheld th< High Conn's decision. As a 
result of tin". several important provisions of 
the Aq cannot be implemented.    Section 7S  
of thi 
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Act, for instance, lays down that all arrears of 
rent accrued before the 1st of May 1968 and 
outstanding at the commencement of the 
Amendment Act of 1969 shall be scaled down 
according to a prescribed formula. Kerala High 
Court has struck it down. As a result, landlords 
are today given the freedom to collect the 
arrears of rent and in that process even the land 
held by the tenant is sold out to clear the 
arrears. Similarly, hutment dwellers who were 
given right of the utments in about 10 to 15 
cents of land around their huts are today 
threatened with eviction... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Your time is 
up. 

DR. K, MATHEW KURIAN: I will 
conclude by saying that important provisions 
like these relating to arrears of rent, rights of 
hutment dwellers and tenants, etc. have been 
struck down by the Supreme Court. The costly 
delay of the ruling Party in not including the 
Kerala Land Reforms (Amendment) of the 
Constitution has resulted in a serious law and 
order situation, not to •peak of problems of 
agrarian reforms. Therefore, unless the Ruling 
Party agrees to include the Kerala Act in the 
Ninth Schedule of the Constitution, they are 
going to face a volcanic struggle of peasants 
and agricultural labour leading to violence 
which no political Party, with all their desire, 
can control. You are therefore sitting on a 
volcano of very serious problem. Unless the 
Government of India rises to the occasion aud 
include the Kerala Land Reforms Amendment 
Act of 1969 in the Ninth Schedule of the 
Constitution, the problem will not be confined 
to Kerala alone, but it will affect the whole 
future of Indian economy and polity. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Sa-
khalecha. 

AN HON. MEMBER: I wanted to ipeak. 

DR. Z. A. AHMAD: Are you calling us in 
order ? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I am calling 
according to my order. 

DR. Z. A. AHMAD: We would like to 
know what that order is. We have also given 
our names. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You see, he 
said he was going. That is why I called him. 
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justification for the high prices that have 
been prevailing for the last four weeks. 
Effective steps will be taken to curb the 
price rise."— The Minister of State for 
Agriculture, Prof. Sher Singh, told the 
Rajya Sabha today. 

 

"The Union Minister for Agriculture, 
Prof. Sher Singh, disclosed here today 
that the Government at the highest level 
was considering imposing full control on 
the sugar distribution." 

 

"The Government have viewed with 
concern the increase in the price of sugar 
since the beginning of the month. After 
removing controls on price, distribution   
and movement    of   sugar 
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from May 25, 1971, Government have 
been releasing adequate quantities of 
sugar each month in keeping with the 
monthly offtake and internal consumption, 
and prices remain reasonably iteady..." 

"Domestic consumers will get sugar at 
Rs. 2— per kilo", the Agriculture 
Minister, Mr. Fakhruddin Ali Ahmed told 
the Lok Sabha. 

if the sugar industry   did not   properly 
behave." 

 
"Shri Fakhruddin Alii Ahmed warned in 

the Lok Sabha today that the Government 
would not hesitate to step   in 

THE VICE-CHAIRMAN (SHR1M[ATI 
PURABI MUKHOPADHYAY): Please 
conclude. 
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THE VICE-CHAIRMAN (SHR1MATI 
PURABI MUKHOPADHYAY): If he takes 
the Party's time, I have no objection. But he 
cannot take the  time of the House. 

DR. Z. A. AHMAD : I want to state first of all 
that agriculture still remains the key problem for 
Indian economy. With 50% of the national income 
coming from agriculture and 70 of the population 
depending on agriculture for its livelihood, 
agriculture is the base on which the superstructure of 
our new economic development is being raised and 
the future of this superstructure depends largely on 
how strong and stable that base is. In this 
connection I want to state that despite the advance 
that we have registered in the production of 
foodgrains and despite the achievements of the so-
called green revolution, our agriculture is still, as a 
system, a semi-stagnant system. It is not a dynamic 
system. Why is it so ? It is because not only is there 
a tremendous amount of instability of production in 
agriculture but the rate of growth is very slow. Small 
tiny farmers, marginal farmers dominate the scene 
and they are in the centre. Capital accumulation is 
very low. There is a colossal wastage of human 
labour, in manpower in agriculture because nearly 
40% of the agriculturists are landless or have such 
a small holdings that they are virtually landless. In 
addition,multi-forms of exploitation is there. About 
planexpendi-ture, Mr. Krishan Kant has very 
correctly said that the great part of it went into the 
pockets of the comparatively richer sections of the 
rural section. Now looking to the problem of 
agriculture, the main problem is not just    
technology.    It   is   essentially a * 
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problem of socio-economic transformation of 
the rural sociely. Without changing the 
relationship in land, the production relations 
you cannot bring about rejuvenation of 
agricultural life. Therefore, I submit that the 
Indian agriculture today needs really a new 
path of development. The question of path of 
development has now come to the for*. We 
cannot fight blindfold moving about and 
throw our hands in the dark. We have to have 
a conscious path of development and we 
should tread on it from step to step and go 
forward. Indian agriculture should be 
formulated in this manner. The path of 
development of this should mean directly the 
bringing about a rapid increase in the 
production by unleashing the productive 
initiative of millions and millions of small 
tillers through direct State, Cooperative snd 
collective enterprise. I want to submit, 
Madam, that the future of Indian agriculture 
does not lie in the hands of the so-called big 
farmers whom my friend was representing just 
now, or those big kulaks or these big rich 
peasants. The future of Indian agriculture 
really lies in the hands of these petty farmers, 
small farmers, marginal farmers who have to 
be united, who have to be brought together 
through various schemes of co-operation in 
order to develop their production initiative, 
their production enterprise. The future of 
Indian agriculture lies in this ; let us be very 
clear about it. So this new path of 
development should bring about a total 
transformation of the existing land relations. It 
must put an end to absentee landlordism ; it is 
very essential. Absentee landlordism is the 
most parasitical system ; it must be put an end 
to along with all other forms of parasitism. It 
should ensure full protection to the actual 
tiller of the soil ; it should break up the 
present concentration of land in the hands of 
the upper classes and distribute the land 
among the landless peasantry. Finally it 
should curb all forms of feudal, semi-feudal or 
capitalist exploitations such as land grabbing, 
evictions, excessive rents, usury, 
blackmarketing and profiteering through price 
manipulations. All this has to be broken. It is 
not a question of having a ceiling here and 
there of 10 acres or five acres. That is part of 
it but the main thing is that the entire 
agricultural system from top to bottom must 
be re-organised so that the production 
enterprise of the small and the marginal tellers  
is   developed  in a  big 
way. 

Now, Madam, I submit therefore that land 
reforms have to play a very big part in the 
reconstruction of Indian agriculture. Without 
land reforms you cannot make any progress. 
You can bring tractors, you can subsidise big 
farmers; all that you can dp but nothing will 
happen unless production relations change. 
Land reforms have two major aspects. One 
aspect is this ceiling. We are paying so much 
attention to ceiling because inequalities must 
go. There are terrific inequalities. If you can 
give me a little more time I can tell you how 
terrific these inequalities are. For example, I 
would submit, Madam, that the National 
Sample Survey of land holdings according to 
house-held ownership held in 1954-55 revealed 
that peasants owning no land or owning land 
less than one acre constituted 47 per cent of the 
total number and they altogether owned only 
1.37 per cent of total land. Things have 
deteriorated since then. Frag-mentation has 
been going on and many people have gone out 
of cultivation, have left cultivation. And 
according to the. sample survey conducted in 
1959-60 wo find that operations of more than 
25 acres constituted 4.7 per cent of the holdings 
and these holding amounted to 31 per cent of 
the total area; 4.7 per cent having 31 per cent of 
the land and since then the situation has 
deteriorated. Now you talk about prosperous 
States, States in which there is a lot of 
production. I will give you some figures. For 
example in Punjab which is considered to be a 
prosperoui State 62 per cent of the households 
have,, either no land or they hold land less than 
2.5 acres of each and all these households 
together own only 4 per cent of the total land; 
62 per cent of the population owns 4 per cent of 
the land. At the other end 3.72 per cent of the 
households having 75 acres or more each 
between them own 30 per cent of the total land. 
When such is the case can you imagine that any 
progress can take place, any advance will take 
place? There is so much of inequality. The 
fundamental rule which has to be recognised is 
that unless there is justice for the common 
people, unless they know that there is future for 
them, no progress can take place. Today there is 
no future for them; therefore there inequalities 
have to be brought down. For that strict ceiling 
laws have to be imposed. If you ask me what 
the limit should be, I would say that I agree 
with the limits proposed   by   the  Central   
Land Reforms 
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Committee   but   those   limits   have   to   be 
enforced.    That   is   the   main point.    It is not 
a question  of fixing   some   limit only, because 
you remember   we   had   the ceiling laws   of  
1960-62.    What  did  they  yield ? They  
yielded   nothing  because   the  ceiling limits   
were   circumvented.     Actually   the practical 
aspect of the imposition of ceilings, the 
administrative   aspect  has   to   be   very 
carefully borne   in   mind   and worked  out. 
Otherwise, even these ceiling limits   will be-
come fictitious.    Another aspect is   that the 
peasant must become the owner of the land. 
What have you in perspective in agriculture? 
What is the   future   of agriculture ?   Here, 
agriculture   will   have   to  become a   family 
enterprise.    You cannot have 100 acres and 50 
acres of land,   you   living   in the   towns, and 
have that land tot surplus income.   No. If 
agriculture has to be rejuvenated, in future 
agriculture will   have   to   become   a  family 
enterprise. Either you are an agriculturist or you 
are not an agriculturist.   Go to the soil. go to the 
land, work   with   your family and produce   the   
results.    It is  clear now that economic research 
has proved that   the best results are obtained   
from   the land   whic is owned by a person, by a 
cultivator.    Landlordism does not yied 
anything.    The Minister,   Shri   Fakhruddin   
Ali   Ahmed,   was asking me,   "Will production 
fall ?"     I say, "How   can   production   fall ?"   
The   green revolution is proof  of the   fact   that 
a man with three acres or five   acres   will   
produce more per acre than a   man   with   a 
hundred acres because  he  cannot  cope   with   
these hundred acres.    He will cultivate   10 or 
15 acres   properly   because   these   are   days 
of intensive    cultivation,   high-yielding   seeds, 
proper manuring,   good   labour   inputs and all 
other inputs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SHINDE) : He has to be given 
resources. 

DR. Z. A. AHMAD : Provided he gets the 
resources. True. Provided the infrastructure is 
there and the resources are given. Therefore, 
in a welfare State we take it for granted that 
you will give them the resources, that at least 
you will try to give them the resources. That I 
take for granted.    Otherwise, what is the use  
of all 

this ?   Therefore, I may tell my   friend, the hon. 
Minister Shri Fakhruddin   Ali Ahmed, ' Don't 
be afraid of the fall in   production." There may 
be a   temporary   fall in  production here and 
there because the big  farmers may resort   to  
sabotage.    I can   understand this.    History   
shows  that   people   out  of resentment   will   
resort to   sabotage.   They may take the stand, 
"We  are   not  goi.ig to invest more because you 
will take away this land also."   So, that 
challenge will   have to be met.   Therefore, the 
question, of tenancy rights also becomes a very   
important  question.    We are concentrating   
our   attention correctly   on   reducing   land  
ceilings.   W* should   also   concentrate  our   
attention  on question of giving the land to the   
tiller and making the tiller owner of the  land so   
that he has the incentive   to  improve the quality 
of his   land  and  produce   more  from that 
land.   Therefore,   this   is   another very im-
portat question to   which  you   will have to pay 
attention in the coming days.   And that is a very 
vital part of land reforms.    I will just read out a   
note  on   this  question, just a paragraph from 
there.    "Leasing of  land on a considerable   
scale  by   land-owners to tenants,   sub-tenants   
or   under-royats,   and share-croppers   exists   
in   all   parts   of. the country.   According to   
the   Census data* of 1961, tenanted households 
consititute  about 24% of total cultivating   
households within the country.    The propoilion   
is   not large in some   States   comparatively   
less than in some other.   Now, in addition to 
that, there is illegal sub-letting.    There  are 
millions of tenants  who   have no rights."    
Even   in a State like   Maharashtra   where,   on 
a particular day, every tenant was declared 
owner, what happened ?   Mr. Shinde knows it 
very well.    Out of 24  lakhs  of  tenants whose 
record was prepared for granting   ownership 
rights, only 8 lakhs got, and   the   remaining 16 
lakhs were just chucked out.   Why ? Because 
the Tribunal said,   "Voluntary surrenders.   
They have given papers giving voluntary    
surrenders."    Those   surrenders   were forced 
out of them.    They were intimidated into giving 
those  surrenders.    Then a   man is absent.    He 
does not come there.   He is not allowed to   
come   before   the Tribunal. And he has lost his  
case.   The   land-owner gets it.    Out of 24   
lakhs  cases on  record, only 8 lakh   peasants   
got   ownership right. And it is   supposed  to  be 
a  model   State. What will   happen   in   Bihar   
where   there are no land records ?   What   will 
happen in Eastern UP, in Orissa and in other 
States ? 



231    Discusilon On working of      [ RAJYA SABHA ]        Ministry of Agriculture 232 

SHRI ANNASAHEB SHINDE: I do not 
say that the tenants interests were not affe-
cted, but show me a State where at least a 
million acres of land have been given to 
them. 

DR. Z. A. AHMAD : I can say com-
paratively you are better. 

SHRI ANNASAHEB SHINDE : I do 
not justify the eviction of even these per-
sons. 

DR. Z. A. AHMAD : Comaratively you 
have done something. At least out of 24 lakhs 
you have given rights to 8 lakh people. What 
happens to Bihar ? They have no land records 
at all. The administration say how can we give 
any rights because there are no land records. 
Therefore, Madam, I submit that an integrated 
understanding should develop. There should 
be a complete overhauling of the agrarian 
system, the agrarian relations. There should be 
a complete overhauling of the property rights 
that exist. Then give the maximum concession 
and all sorts of help to the small man. The 
future of agriculture is in the hands of the 
small cultivator. Therefore, do not just stop 
after passing some ceiling law. Move forward. 
Have a larger conception of agrarian reforms 
in which tenancy legislation also should be 
brought in. The slogan of 'land belongs to the 
tiller of the soil' is the basic slogan which we 
have raised at the time of our struggle for 
freedom. The tiller should become the owner 
of the land. Today he is not. Concentration of 
land is there. Fictitious tenancy is there. 
Underhand tenancy is there. All sorts of 
people who have no I right are cultivating the 
land. That lacuna has to be removed. That 
would mean a very big struggle. We should be 
prepared for a very big struggle between the 
'haves' and 'have-nots'. We should be prepared 
for a very big struggle between the landless 
and kulaks who are trying to defend their 
property rights. They know that they cannot 
defend it for a long time. Those who cultivate 
the land, those who give us the raw materials, 
are the disinherited people of this country. 
Therefore, I would request my friends, Mr. 
Fakhruddin Ali Ahmed and Mr. Shinde, who 
are the Ministers concerned, to please work 
out a proper system of land records. Do not 
confine yourself to ceiling. Have an elaborate 
conception of land reforms. A whole scheme 
to improve Indian agriculture has to be 
thought of.   Whatever 

help you need from us, we are there to give 
you. There has to be a drive in our political 
and economic life. This has to be the major 
target that we should placa befort ourselves, 
and we should achieve it. 

SHRI V. B. RAJU   (Andhra Pradesh) : 
Madam Vice-Chairman, we  are  discussing 
the working of the Agriculture Ministry.    It 
means today we are discussing   rural India. 
Yesterday we discussed about   urban India, 
when we were discussing the working of the 
industrial Development Ministry.   Since the 
present climate is   for the  lowering  of the 
ceiling  on  land,   the other  aspects   of the 
Ministry,   the   other    functions     of    the 
Ministry, have not come in for much discu-
ssion. When we are discussing land reforms, 
as Dr. Z. A. Ahmad very correctly said, we are 
talking  of only   one  factor,   one item, 
namely land ceilings—i.e., fixation of ceiling 
or lowering of ceiling.    Though this is very 
important, the other aspects of land reforms 
have also to be considered.    There are four 
categories of people working on land.    One is 
the landlord.    In fact, he is not the lord. He is 
an occupant  or a  land-holder  or  a Pattedar.   
In fact, I would quote from what the Land   
Commission   of  Hyderabad   had said   ID   
the  early   fifties :    "In theory ths State is the 
owner  and the  overlord  of all land.    Private 
rights   are recognised  to the extent they are 
granted by   the State."    In fact, I have not 
come across any   law in my State where it is 
said   that the  cultivator is the   owner   of   
the   land.    In   the   Land Revenue Act the 
Pattedar is  defined as one who is obliged to 
pay rent   to the   Government.    It is   an 
obligation.   Nowhere have the rights   been   
spelt   out  clearly.    From times   immemorial   
it   has   been   accepted, along with other 
natural resources land also belongs to   the 
State.    It is  given   for  the individual for the   
purpose   of   tilling,   for cultivation     The   
Hyderabad    Agricultural Lands and Tenancy   
Act   clearly   stipulates that if a pattedar does 
not   cultivate,   if her does not  utilise   the   
land for   which   it is given consecutively for 
two years,   the State has the rignt to assume 
management of that land.    Such a 
revolutionary land legislation: was passed in 
the early 50s, I am saying this, becanse   Mr.   
Krishan   Kant  has   referred; earlier to the   
Telengana  Agrarian   Revolt. There have been 
two movements in   Telengana—one shall not 
be  confused   with the other.    One was an 
agrarian revolt and the, other   was   for a   
separate   State,    I  am 
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referring to the earlier movement which was I 
actually for land distribution or which was a 
reflection of or which revealed the urge for 
land or the hunger for land or what you might 
call the determination of the working peasants 
to be the occupants of the land. 

As I was saying, there are four categories 
on land. One is the land-holder who is called 
the pattedar. The other is the tenant. Among 
the tenants, there are the tenants who have 
secured rights and there, are also tenants at 
will. There is the huge mass of agricultural 
labour and there is the absentee landlord about 
whom a reference was made, the one sitting in 
the urban area. What we, sittings in 
Parliament, are trying to do now is to read just 
the land relations. In my view, the relations 
have already been to a great extent adjusted. 
In the early 50s, the zamindari abolition had 
taken place. A direct contact was established 
between the tiller of the land and the State, to 
a great extent. In the early 60s, the Ceiling Act 
was brought in many States. As has been 
pointed out by many here, it is true much land 
was not available. In fact, in my own State, 
under the 1961 Act, 25,000 acres of land were 
declared to be surplus but actually the State 
could get only 4,100 acres though the 
legislation that was passed by the Andhra 
Pradesh Assembly at that time, in 1961, was a 
progressive one. Many pointed out that there 
are loopholes in the law. I would like to point 
out that not only are there loopholes in the 
ceiling law, but there are also loopholes in the 
very social law. 

I would like to draw the attention of the 
Minister now to the definition of family. It is 
now sought to be defined that a family 
consists of husband, wife and three minor 
children. But suppose the husband and wife 
i.e.—the father and the mother, are not there, 
what will happen to the family ? Is there no 
family ? I would like the Minister to carefully 
go into it because it would be committing 
another mistake if it accepts the Central Land 
Reforms Committee's definition of the family 
as "father, mother and three minor children." 

SHRI MAHAVIR TYAGI : One more, 
the grandfather. 

SHRI V. B. RAJU: We are trying to 
define familly.   That   is already   available 

in the 1961 Act of Andhra Pradesh. We 
Considered it thoroughly. We knew the 
loopholes in the law particularly in the Hindu 
Law. "Family means, in the case of persons 
governed by Hindu Law, an undivided Hindu 
familly consisting of members entitled under 
that law to a share in the property held by the 
famiy on a partition thereof and in the case of 
other persons a group or unit, the members of 
which are by custom or usage joint in estate." 
This is the definition of family. I would like 
the Ministry to re-examine the definition of 
'husband, wife and three children'. It is not the 
only pattern of family. Suppose the father and 
the mother are not there. There are three 
biothers who have a right in the property. 
Don't you think they could constitute a family 
? The eldest brother or member will be the 
head of the family. 

Suppose again in the family there are not 
only minor children but also an adult major 
child. What would happen ? Is he entitled to 
another ceiling limit ? You have actually to see 
how the law obtains all over the country. Why 
we could not secure the surplus land in the 
manner that we thought is because the Hindu 
family system is such, the property rights in the 
Hindu family arc such, that merely if the 
family members declare that they have an 
intention to separate they are separated. Even 
now what happens ? We were talking about 
land reforms so much that we are warning 
everybody, "Come on. Express your intention 
to separate". For the last one year what we 
have been doing from Delhi is tomto-mming 
all over that we are going to bring down the 
cieling. I know a family is Andhra Pradesh. 
What did it do ? Among the family children the 
property was so divided and distributed that the 
law could not have any effect. Therefore, 
simply throwing the blame on the State 
Governments or State Legislatures that they 
hav« not given due consideration to the provis-
ions of law for arresting such a practic* may 
not be correct. 

Sir, there are eight classes  of  land   in my 
own State... 

SHRI   ANNASAHEB   SHINDE:    Tell 
me what can we do with   the   Hindu  law 1 
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SHRI V. B. RAJU: I gave the definition 
of a Hindu family before you came. In my 
view it is not a correct concept to define the 
family that is actually the husband, wife and 
their minor children. It will lead to many 
difficulties. 

Can we sit here and actually determine the 
extent or the ceiling ? No doubt, ceilings have 
got to be lowered. But there must be some 
criteria. In my view the criterion cannot be 
merely the income. We determined in 1953 
that the net annual income should be Rs. 
3,600. Now the value of Rupee is not the 
same. If you take the same income as limit 
today, it may not have the same area. But as 
the price index goes up and as the wages are 
actually determined and redetermind, are you, 
in every year, every time going to redetermine 
the ceiling ? In fact, the income factor in terms 
of rupee will not be the correct guideline for 
determining the ceiling. 

Then, can it be the crop pattern? 
Somebody vas asking for exemption of 
orchards. I say it amounts to asking for 
keeping the land always a waste land if you 
ask for exemption for orchards. It is the waste 
land that is under orchards and if it is 
exempted from ceiling it will never b 
improved. A land which is very poor is meant 
for orchards. And if you give exemption the 
land-holder will retain hundreds of acres under 
orchards. He will keep it like that without 
improving it. 

Can you derermine the ceiling on crop 
pattern, say groundnut growing land, paddy 
growing land, sugarcane growing land ? You 
cannot. In my view the determination of 
ceiling is guided by socio-economic 
compulsion. We should be very frank about it. 
Today in the country the people want land to 
be held by a greater number of families. 
Political parties in the country also want that 
more number of families should share the 
land. I think that alone will be the correct 
approach. 

You said you arrived at 10—18 acre ceil-
ing. How did you arrive at 10—18 acre ? You 
said the mixmum should be 54 acres. How did 
you arrive at that maxmum ? What is the 
crite.ion ? In fact in my own State the best 
land is 27  acres     and    the- 

poorest land is 324 acres. That was the ceiling 
limit. Now from 27 acres if it is to be brought 
down to 10 acres, what is the argument ? My 
argument is only socioeconomic compulsion. 
There are more. people to depend on land 
today. There are more families who want self-
employment. I may not agree with Dr. Z.A. 
Ahmad that a cultivator family should always 
be a cultivator family. (Interruption by Dr. Z. 
A. Ahmad) I agree with the hon'ble Member 
that the person should be present on the spot 
i.e. on the soil and not sit in urban areas. It 
should not be back-seat driving or remote 
control. It should not be   like  that. 

The children of the rich peasants are taking 
to other occupations. Secondly, Madam, the 
ceiling on land is not a ceiling on agricultural 
income. The ceiling is not on income at all. 
Land belongs to the State and the State gave 
land to a certain number of families and 
created certain rights to them. Now the State 
wants to change that pattern. That is all. (Time 
bell rings) Two minutes more. I will not go to 
other subjects. I will finish with this subject. 
After having heard the views of Parliament, 
after having discussed with experts, the best 
thing will be for the Centre to create teams for 
each State; let the teams go and discuss with 
(he Governments there, and advise the 
Governments there what should be the relation 
between the various classes of land and what 
should be ceiling on each class of land. Let it 
not be done sitting from here. Let it not be 
uniform because quality and character of land 
is not uniform and conditions are not uniform. 

Secondly, about the implementation part, I 
would like to suggest that as we did in the 
early 'fifties in Hyderabad State, a Land 
Commission must be appointed and land 
committees up to the village level should also 
be appointed. These committees should consist 
of such people who are progressive-minded 
and who are not big landlords, who are really 
for the peasants. Such committees must be 
appointed for implementing the ceilings. 
Otherwise, anything which is done from here 
in a so-called uniform way will not get the 
proper response in the States, and there will 
not be proper implementation. (Time bell 
rings). I am concluding. I agree with Dr. Z. A.  
Ahmad   that  there  must be DO 
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absentee landlordism. Every new tenant must 
be a tenant for five years, and after five years, 
he should be a protected tenant. A protected 
tenant is one who has 60 per cent of the share 
in the land. The right is heritable. Therefore, 
all tenancies in future must be for five years in 
the beginning and if the tenant tills the land for 
five years, he should become a protected 
tenant. To me the more important thing is 
security of tenure and fair rent. These are 
equally important, if not more important. The 
Land Reforms Committee and the Ministry 
must examine these things and send expert 
teams to the various States. 

*SHRI M. C. BALAN (Tamil Nadu) : 
Madam Vice-Chairman, I would like to 
express my thanks for giving me an oppor-
tunity to speak on the discussion relating to 
the working  of the Ministry of Agriculture. 

It is twenty-five years since India attained 
independence. We have now to think as to how 
far the position of the agriculturists has 
improved in our country. Speaking at a 
meeting held recently at Ahmedabad, the 
Minister of Planning has expressed his views 
on this matter. He had stated that in spite «f the 
fact that it is twenty-five years since we 
attained independence, in spite of the fact that 
we have completed three five year plans and 
are in the midst of the fourth five year plan and 
in spite of the fact that four general elections 
have been completed, there has not been any 
improvement in the lot of the agriculturists. 
Eighty percent of the agriculturists are living in 
conditions of semi-starvation without any 
amenities. We are not able to supply them with 
good quality seeds. They have not been given 
loans at the proper time and they have not been 
supplied with fertilisers. This has been stated 
and admitted by the Minister of Planning. We 
find this state of affairs prevailing in India after 
25 years of indep-endence, 

Let us take the working of the Ministry in 
the last year. I would like to state that 
whatever amount has been earmarked for 
agriculture it has not been fully spent. Under 
demand No. 25 of the Budget for 1971-72, 77 
lakhs   of rupees earmarked for 

improving the lot of the agriculturists have not 
been spent. Under demand No. 26, 1 crore and 
2 lakhs of rupees have not been spent. Under 
demand No. 28 relating to. forests, 25.20 lakhs 
of rupees have not been spent. Under demand 
No. 30 relating to community development, 
two items of. 2i lakhs of rupees each have not 
been spent. The reason for the non-utilisation 
of these, amounts is that the Government have 
not given proper attention to the improvement 
of agriculture. The Government have not 
followed the policy of Pandit Jawaharlal Nehru 
who had stated that India could not be saved 
unless there was a revolution in agriculture. It 
is only due to this reason that the amounts 
mentioned above have not been spent. When 
we ask the reason for the non-utilisation of 
these amounts, the Minister states that it is due 
to the fact that certain posts which become 
vacant occasionally could not be filled up. I 
request that at least this year all the amounts 
earmarked for agriculture should be fully spent. 

It has been stated that by the end of the 
fourth-five year Plan period paddy worth 4000 
crores of rupees will be pounded into rice. It 
has also been stated that paddy worth 3000 
crores of rupees has been pounded into rice 
annually, out of this paddy worth 1500 crores 
of rupees has been hand-pounded into rice. As 
a result of this there is a loss of 150 crores of 
rupees worth of Paddy. During the last seven 
years the Food Corporation of India has started 
only 13 modern rice mills. More modern rice 
mills shou'd be started and then only we can 
mitigate the losses. 

At the present time, Government have 
earmarked 1 crore of rupees for the benefit of 
400 Co-operative Marketing Societies. Each 
society gets about Rs. 25000. But now we find 
that these societies are not being properly 
utilised and the Food Corporation of India is 
being utilised. I suggest that these societies 
should be utilised for procurement and supply 
of fertilisers instead of leaving it to the Food 
Corporation of India. The procurement of 
foodgrains by the  Food   Corporation of India 
should ..be 
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stopped immediately. If you see the various 
godowns of the Food Corporation of India 
there you will come to know that in the past 
four or five years a lot of fertilisers have gone 
into waste because they have not been sold. In 
Visakhapatnam alone about 4000 metric 
tonnes of fertilisers have been spoiled and 
wasted because they have not been sold. 

(Time bell rings) 

This is my maiden speech, Madam. 

AN HON'BLE MEMBER : He is making 
his maiden speech, Madam. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Maiden 
speech, but we are very much short of time. 

SHRI THILLAI VILLALAN : He has 
taken only five minutes. Our Party has got 
more time and nobody has spoken. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : He has 
spoken for 8 minutes.   Alright. 

AN HON'BLE MEMBER : You go on. 

SHRI M. C. BALAN : The Reserve Bank 
of India gives loans to the agriculturists at the 
rate of 4£ percent. This money first goes to 
the State Cooperative Bank, then to the 
Central Bank and it is being given to the 
agriculturists through the credit societies. But 
when the agriculturists get the loan from the 
credit societies they have to pay at the rate of 
9| percent. It should be seen that the 
agriculturists get the loan at a lower rate of 
interest. 

At the time of the closing of the Third 
Five-Year Plan a short-term amount of 230 
crores of rupees have been earmarked by 
Government for the agriculturists. But when 
we see as to how much loan the agriculturist 
with a property of 1000 rupees gets, we find 
that only 7 crores of rupees have been spent 
on the poor agriculturists. For the past 25 
years it has been stated repeatedly that our 
country can progress only when the position 
of the agriculturist is improved and made 
better. 

I would like to emphasise here that only 
Tamil Nadu has made great progress and has 
revolutionised agriculture. In the year 1966 
people there could not get rice and there were 
big queues. But today in Tamil Nadu there is 
no scarcity of rice. Within five years the 
position has changed drastically in Tamil Nadu. 
There are no controls there. The agriculturists 
are getting loans an d fertilisers at cheap rates. 

(Time bell rings) 

In this way, a green revolution has been 
ushered in Tamil Nadu. Only Tamil Nadu has 
brought about a green revolution and has 
given the lead to all the States. There is no 
surprise in it. 

At this time of the green revolution in 
Tamil Nadu it is Tanjore that rice is produced 
in a large quantity. We get water from the 
Cauvery to Tanjore. An Anicut is being 
constructed on the river Cauvery and in spite of 
many representations by Tamil Nadu to the 
Centre, the Centre are not taking any action 
about it. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI    MUKHOPADHYAY)  :   Please 
conclude. 

SHRI M. C. BALAN : I also request the 
Government to implement the Ganga-Cauvery 
Link Scheme. 

[MR. DEPUTY CHAIRMAN in the Chair] 

Tamil Nadu has also introduced another 
revolutionary measure in fixing the land 
ceiling at 15 acres and has given the lead to all 
the States in this matter also. 

With these words. I conclude ray speech. 

Thank you. 
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MR. DEPUTY CHAIRMAN: Mr. Panda. 

SHRI K. C. PANDA (Orissa): Mr. Deputy 
Chairman, Sir, it appears as if self-sufficiency 
in food and green revolution is working as per 
reports by the Government from time to time. 
If we see the index, as per the reports supplied 
by Government of Cerelas, we find that in 
1959 the averagi was, 198 and   by  the   end   
of  March   thi: 



  

 
[Shri K. C. Panda] year it is 209. The figures 
in respect of rice rose from 194 to 204 and in 
respect of wheat we have achieved 218 from 
209. So, I would request the House to 
consider how far we have progressed towards 
self-sufficiency. Anyway we are glad that we 
have stopped importing foodgrains. For the 
last 25 years we were simply importing food-
grains and Pakistan was importing arms. The 
result was known to the entire country 
recently, I need not repeat it. We are also 
proud that we have produced scientists in 
agricultural field, in agricultural engineering 
and in different subjects pertaining to agri-
culture. They are very talented research 
scientists but, as it appears, they are all 
fighting for existence. Their activities are 
limited in the research centres only. What 
about the real backbone of agriculture in 
rural areas ? We have not been able to 
distribute them in rural areas. On 28th 
December, 1968, at the time of Bihar Ap-
propriation Demands, I had given certain 
suggestions about the location of agricultural 
colleges in our country. I believe not a single 
agricultural college is situated in rural area. It 
remains in the sophisticated areas. So much 
so, sometimes the students go on .strike for 
shower bath and stainless steel utensils in 
their hostels. We have to go to the rural areas 
and establish some colleges were these 
scientists will go and work for research. They 
could educate the students, educate the 
farmer's sons who would go and till their 
fathers' lands. We must have some provision 
in the constitution or some rules somewhere 
for implementing such works so that the 
agriculturists and agricultural graduates will 
go to villages and work there in their fathers' 
lands and develop their own land as well as 
they will work as advisers to their poor 
village farmers.   They can be teachers in 
schools. 

We have got the research work and 
education at the higher stage. We have failed 
up till now to implement anything 
substantially at the secondary level and we 
have totally forgotten the basic education 
which came out of the mind of the father of 
the nation. It is because the bureaucratic 
machinary has totally ignored that type of 
education for our new generation. The result 
is that there is frustration in the minds of 
highly educated agricultural scientists 
specially and they have been fighting among 
themselves for existence. I believe AS )1>W 
already been told   by  some pf my , 

colleagues, that there may be frustration again 
after these educated agriculturists go to their 
villages when they will find that their fathers' 
lands or their relatives' lands hive been 
distributed among others. So we will have to 
take certain decisions if we want to introduce 
mechanised farming. We will have to take a 
separate decision with regard to the lands 
which come under cultivation, and different 
decisions for other lands.    The farmers get   
very little or   no 

facilities for soil testing. My 5 P.M.    
suggestion   is   that   there   should 

be soil testing laboratory in each 
block headquarters so that the farmsrs can get 
instructions from the specialists very easily. I 
have already mentioned about ceilings. There 
are some places in tho country where 
deforestation is going on rapidly and the 
farmers are being instructed by the 
Government machinery for growing forests in 
their highlands and wastelands land I believe 
the authorities will take care to exclude the 
forests in the agricultural lands from the 
ceiling. 

Another sugestion is about the fishing 
tanks. I am glad that West Bengal Government 
has taken such a decision and in Orissa also I 
believe, which is also a fish-eating State, the 
tanks will be outside the limit of ceiling. 

I now come to the activities of the Food 
Corporation of India. It has become such a 
panic in the minds of the real farmers. 

SHRI A. G. KULKARNI (Maha-rashtra) :   
It gives food to the traders. 

SHRI K. C. PANDA: I invite my friend to 
a news item that appeared in 'The Times of 
India' of day before yesterday about quality 
control. Out of 100 bags only 20 bags are 
selected and the rest are allowed to be sold at 
throw-away prices. Mr. Kulkarni should note 
this. The quality Control Inspectors are  multi-
millionaires. 

SHRI A. G. KULKARNI; Who is not }S 
this country ? 
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SHRI K.C. PANDA : I know you have to 
support thera. 

SHRI A. G. KULKARNI: It is the cross 
section. 

SHRI NAWAL KISHORE: Mr. Ki.I-karni 
gets annoyed unnecessarily. 

SHRI R. C. PANDA: I have no criticism, 
'Safri' rice is being sold in the Eastern Zone 
border as fine rice and if you cross the river 
and go to Madhya Pradesh, which is the 
Western Zone, it is superfine. You accept the 
challenge and come along with me and I will 
show you. It is just on the border. Storage 
godowns are not there. That is why they do not 
take charge of the food grains from the 
cultivators. As soon as rain comes there is no 
road to take it to the storage godowns. The 
cultivaters suffer and they have to sell it at 
throw-away prices. Paddy seeds supplied 
Orisss farmers from Bezwada are mixed seeds 
whereas Tai-chung seeds which are procured 
from the farmers of Orissa are paid for at very 
low rates. 

Then comes the problem of fertilisers. In 
agriculture, fertiliser plays a very important 
role. As you know Orissa is a rice-producing 
State and we have been fighting with the 
Government and requesting for having a 
naphthabased fertiliser unit in Paradeep. At last 
ths Centre agreed to have a naphtha-based 
fertiliser unit in Paradeep. At last the Centre 
agreed to. have a naphtha-based fertiliser unit 
in Paradeep but for four years no action has 
been taken and Orissa is paying crores of 
rupees for importing fertiliser at a very high 
cost which becomes intolerable for the   
farmers. 

Then comes jute which is one of the 
important crops of Orissa. In spite of the 
assurance of having a jute mill in Orissa so 
that the cultivators will get better price for 
their jute, no action has been taken and we 
have to send the jute, the entire productio of it, 
to West Bengal for being manufactured. In 
this not the cultivators lose in the price but 
there are also certain shortcomings in the 
Government Departments in certain sections. 

SHRI SHYAM LAL YADAV : What 
about sugarcane price that is not being paid in 
Orissa ? 

SHRI K. C. PANDA ; I am coming to it; 
one by one I will tike up. 

SHRI SHYAM LAL YADAV ;   Eighty 
per cent is not being paid. 

SHRI R. C. PANDA : It is obvious now 
that the price of jugar is going up and up. I 
believe every citizen of India will have to 
consider himself that he is suffering from 
diabetes and he should keep off from sugar. Of 
course thsre is the doctor'i advice that after thi 
age of 50 one most reduce ths intake of sugar 
by 50 per cent. Everybody here will fesl th it he 
has attained ths ag: of 50 anJ give up sugar to 
that extent. 

MR. DEPUTY CHAIRMAN : You must 
conclude. 

SHRI R. C. PANDA : I have got soms 
more important points; I am only giving 
suggestions. 

Now let m; corns to the scheme for small 
farmers. Such schsmss arc being thrust on ths 
people and the States. The schemes are 
prepared here but conditions vary from district 
to district. In som; places persons having two to 
five acres may be called small farmsrs but in 
forest areas though one has 10 acres still he is 
unable to till his land vith his own init iative 
and I think Government should give som: 
consideration to such cases and recognise them 
as small farmers. 

One thing more I want to tell in this 
connection. In respect of loans from co-
operative societies thi farmers have to pay 
mach higher interest. My suggestion is these 
loans should be distributed through the revenue 
authorities who are watching the activities and 
progress of the cultivators. The loans should be 
advanced through them and the Reserve Bank 
should be moved to give their assent to this 
being distributed through the revenue 
authorities just a! taccavi loans, Taccavi loans 
are smallei amounts and there too I suggest the 
limi may be raised in regard to   the schemes  
foi 



 

Shri K. C. Panda] 
small farmers. (Time-bell rings) I am the only 
man from my party and I may be given some 
more time. 

MR. DEPUTY   CHAIRMAN   :   Each 
has to take a limited time only. 

 

SHRI K.C. PANDA : Of course Mr. 
Dharia is not her*. He has committed in this 
House that plans will be made so far as 
agriculture is concerned at the district level. 
But I should say : Why district level ? we have 
taken Panchayat as a unit, and I believe we are 
more than 750 Members of Parliament, and 
when we are propagating socialism and they 
have got a majority, and we also include 
ourselves for development of the country, let 
us take up one Panchayat each, along with the 
Members of the Legislatures also, as a pilot 
project. Let us develop it. Let us make it self-
sufficient and let us see that there will be no 
beggar in that particular Panchayat. Let us then 
move to another Panchayat, so that we can 
develop one Panchayat up to the mark and 
move to another Panchayat for its develop-
ment. That way, I think in a much shorter time 
we can eradicate poverty. 

With all these things I thank you very 
much for allowing me to speak. 

MR. DEPUTY CHAIRMAN : Now Mr. 
Shinde will intervene in the debate. 

SHRI ANNASAHEB SHINDE : Thank 
you, Mr. Deputy Chairman. Sir, a number of 
hon. Members have participated in this debate 
and, as is usual, quite a number of useful 
suggestions have been made, 

Some of the points which require clari-
fication, I would come to these points later on. 
I shall try to cover those points a little later. 
But, Sir, I must say that I really take serious o 
bjections to some remarks, for 

instance to Shri Shahi's. He spoke and went 
away. He said that the Minister, Shri 
Fakhruddin Ali Ahmed, must resign for the 
reason that a scientist has committed suicide. 
Then, the same thing was repeated in a 
different strain by Shri Sakhalecha, who is 
also not here now. Of course I am not going 
into the merits and demerits of the case 
because enquiries will have to bo made, and 
the Minister, Shri Fakhruddin Ali Ahmed, 
himself has mentioned this morning that it is a 
very unhappy and unfortunate event. Suppose, 
if there is something wrong and the hon. 
Members have given some suggestions, they 
will have to be considered. 

SHRI SHYAM LAL YADAV : Ministers 
do resign. When will they resign if not, now, 
and for the reason of suicide committed by a 
scientiit ? 

SHRI ANNASAHEB SHINDE : Now, 
Sir, so far as my Ministry's performance under 
the leadership of Shri Fakhruddin Ali Ahmed 
is concerned, is there anything to be ashamed 
of ? May I appeal to the good sense of the hon. 
Members who are very illustrious and 
knowledgeable ? In fact, what has happened 
during the last one or two years in this country 
as far as my Ministry is concerned ? I think all 
of us should be proud of this very fact that our 
agricultural production, particularly food 
production has started coming up. When we 
gave a pledge to this country a few years back 
that we shall be stopping imports of 
foodgrains, there were many amongst us 
also—I do not want to blame anybody because 
that was the prevailing feeling in the country ; 
I am not referring to anybody— who w«re 
harbouring the feeling that the country can 
never attain self-sufficiency. That was a 
genuine feeling prevailing in the country and 
outside.    What has happened ? 

 

SHRI ANNASAHEB SHINDE : Because 
there was a genuine feeling, I am referring to 
that feeling. But what has happened to it ? Not 
only we have redeemed our pledge that we 
shall stop the imports ;   we have also   become  
self-sufli- 
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cient, and I would repeat that we are on the 
threshold of export markets today. Now this 
has happened under the leadership of Shri 
Fakhruddin Ali Ahmed. Why should we look 
only at the negative sides or the weaknesses ? 
We are a vast country. We have many 
problems. We are a vast society. There may be 
many failures, many weaknesses. Suppose 
there are the weaknesses, I have the courage to 
admit them and I am prepared to admit them 
before my colleagues. There is nothing wrong 
in that. But let us have a balanced view of 
things ; let us look at things in a balanced way. 

Then, Sir, remarks were made by Dr. 
Mathew Kurian—he is not here. I do not know 
what wrong has happened to him and his party. 
Now, Sir, he sees everything wrong with 
Shrimati Indira Gandhi and her Government 
and her party. He said that all ideas of Indian 
agriculture were imported from U.S.A. He 
mentioned the Massachusetts University 
where, he said, he whole plot was hatched. 

I think this is condemning our   people, 
condemning our scientists, condemning   our 
farmers, condemning our extension   officers 
and even our State Governments   who have 
been equal partners in this  great enterprise. In 
fact, agriculture or any branch of   development   
benefits   from  an    international experience, 
the way   humanity   is   progressing, because   
of   communication  channels. Because of the 
two-way   traffic   in   various fields of science  
and  technology,  naturally we take   advantage 
of   whatever   is good. Whether it is from this   
particular  bloc  or that particular bloc, we   
have no  likes and dislikes as far  as   scientific  
development is concerned.    I think there is 
some prejudice. They always look with 
prejudice. I have no quarrel with individual   
Member,   but  why should they try to give 
ideas to the country •s if our people, our   
scientists,  our  politicians,   our   social   
extension   workers,  our farmers have no   
originality,   as if they   do not  understand   the   
problems,   as if only foreigners   who come   
here for  a few days to understand the problems  
of Indian agriculture ?    I must say   that   J 
have   been associated with the   development   
of Indian agriculture for the last decade.    I am 
proud to say and I am sharing it with you 
because as I said, your  goodwill has   helped   
us to develop this strategy.    I would like to 
make 

a submission that though international ex-
perience was used in Indian agriculture, they 
were mainly based on Indian expertise, Indian 
experience and Indian understanding of Indian 
problems. Why should we look at the 
problems in a wicked way, in a crooked way ? 

Then,  Sir,   Mr.   Sakhalecha  also   said that 
the   Ministers   should   resign   because 
everything is wrong with   the ICAR.    As I 
said earlier, in regard to   the functioning of the   
ICAR   suppose   some   improvement is 
required,   some  radical    reorganisation   is 
required, we shall not hesitate. My Ministry has 
open  ideas.    In   regard   to  all  these matters 
we   accept   criticism,   constructive criticism, 
but as far as ICAR is   concerned, should we 
not be proud of the  fact that all this 
development in   Indian   agriculture hat come 
about   because   of the  contribution made by 
the scientific community ? Do you think that   if 
the   Ministry of  Agriculture had not properly 
encouraged   scientists, reorganised scientific 
activities, all these would have come about ?    
Steps  had been   taken by my Ministry   over  a 
number of years to encourage scientists and to  
organise scientific activities in this country and 
particularly in the field of agriculture we have 
combined research, extension and  education.    
In the past all these activities   were  being  
carried out   in   isolation   without   having   
proper correlation     Now,    we  have    made  
our research problem oriented and we are proud 
of the fact that many of our  scientists    are 
coming up and making   valuable  contributions 
for the development  of this  country. It is like 
nuclear  energy.    Some   discovery was   made   
somewhere.   Those    countries which have the 
ability   to adopt it and   use it are   going   
forward.    A   similar thing is happening   in   
the   field    of   agriculture. Because   our  
scientific organisations   particularly in the field 
of agriculture have been able to absorb 
international ideas and adopt those ideas to   
our own   use,   production is coming up.    
Take   this   particular  year of 1971-72,    What 
a difficult year it was. Just today morning I was   
discussing with  some of   my   officers   and    
economic   experts. Suppose this   development   
in   Indian agriculture had  not  come  forward.    
A major tragedy   and    very   serious   
developments would have   taken   place.    
Remember Jast year the way we started.   We 
forget history very quickly.    Human  memory 
is   prover- 



 

 
[Shri Annasahab Shinde] bially  said to   be 
short.    Last year when the monsoon began 
what was the position ? I come from an   area 
where there   was not even a blade of grass up to 
August.   There was drought in Andhra. There 
was drought in Mysose.    The whole North was   
suffering from floods.    What terrific floods.    
My colleague,   Dr. K. L. Rao,   said   that they 
were unprecedented in a century.   Take the 
history of agriculture and the food economy of 
this country.   Any such happening in the past 
would have created an   unprecedented calamity.   
We would have been iequired to resort  to  
large-scale   imports.   When  the Bangladesh 
crisis was developing, when   we had the 
conflict with Pakistan, the American 
administration did not take a very   friendly 
attitude   towards us.    Do you   know  what 
would have been the tragedy in this country 
What happened in 1943 ? When the Bengal 
famine developed the British administration was 
really a   powerful   administration,   but 
disruption of  supplies   from   Burma   took 
place and a great human   tragedy   occurred in 
this country.    Last year despite   all this 
tragedy, the influx of ten   million   refugees to 
this country and the   terrific   set back in the   
food   economy,   particularly    in    the Kharif 
production, nothing happened. 

Do you think that this has all happened 
without the Agricultural Ministry putting in 
any effort, without the leadership of the 
Minister, all our officers and others. Why I am 
mentioning this is, this is the occasion, because 
we require your support. Unless there is 
goodwill and support from you, we will not be 
able to function effectively and properly. 
Therefore, I am mentioning this, not to 
criticise. Therefore, a balanced view of things 
should be taken, and not as if something 
happens somewhere and that the Minister 
should resign. You are very seasoned 
politicians. I would plead with you to have a 
proper appreciation of the things that are 
coming up. 

For instance, when last year we saw that 
agricultural production is having^ a setback, 
what a tremendous amount of effort the 
Ministry put in. For instance, have you heard 
in the past ? Sixty thousand tonnes of seed was 
carried to Bihar by special trains. And I made a 
statement at Patna, my senior colleague made a 
statement in Patna  that we   would see that this 
com- 

mitment is carried out. Never before in the 
history of Indian agriculture has such a large-
scale movement of seed taken place. When we 
mad« the statement in Patna that we will carry 
out this movement according to schedule, 
nobody was prepared to believe us. Even the 
Press correspondents asked me in Patna : How 
it is that you are making such a statement, a 
thing which is not possible ? May I say ? 
Except one special train, every other train that 
was sent to Bihar went according to schedule, 
and that one joo went in a week. That was not 
delayed much. 

Take the way we took up wheat pro-
duction. On the front, in the Ferozpore and 
other areas, because of this confrontation, there 
was the fear that thousands of acres would 
remain fallow. W« took up the campaign of 
late sowing and all lands were sown. Seed was 
supplied, inputs were supplied, even fertiliser 
movement in special (rains was carried out. In 
good old days, special trains used to be run 
when we had yatras or fairs. Now, we are 
having a large-scale movement of special trains 
for building our agricultural production 
potential. All this was done under the 
leadership of the Ministry. 

Look at the way rice production Ii coming 
up in Punjab, Haryana and West U.P. There 
was a heavy set back in Andhra Pradesh as far 
as rice production was concerned. Punjab, 
Haryana and West U.P. saved it, and they are 
giving this year I 1/2 million tonnes of rice to 
the Central pool. That has helped to improve 
the economy. That is how we could claim, we 
could make the pronouncement that we are not 
going to import even rice from other countries, 
and we do not want to import rice. 

Take the eastern region, the most difficult 
area — West Bengal. You know tht social 
tensions there. I think I will not be making any 
exaggerated statement if I say that the entire 
social fabric of West Bengal was in difficulty. 
You will be surprised to know — West Bengal 
which was producing hardly a few thousand 
tonnes of wheat, this year the wheat 
production there is going to be more than one 
million tonnes.    You  can  imagine the 
amount of 
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contribution to the economy of West Bengal, 
the amount of employment potential that 
would have been created in a poor State like 
West Bengal and what a great contribution 
this has made to the economy of West Bengal. 

Then, take the summer rice programme 
which was taken up there. Last year it was 
four lakh acres. This year it is 8 lakh acres — 
a million tonne rice from the summer crop. 
This is the new strategy that is coming up, 
emerging as a result of all this experience. 
And all this has been under the leadership of 
my senior colleague. Why should we be 
ashamed of it ? 

Therefore, I would plead with the hon. 
Members : While making some statements, 
they should be a little sober. They should have 
a little appreciation, a balanced view and 
understanding of the things which are 
happening. (Interruptions) Yes, I am coming 
to them. Thank you very much, Mr. Misra. 

Then, Sir, some criticism has been made of 
the Food Corporation of India. 1 know there 
are many weaknesses, and I am prepared to 
welcome any suggestions or criticisms from 
the hon'ble Members. Because it is a public 
sector organisation and has been established 
with a view to serving the interest of the 
producers and consumers, if it is failing 
anywhere in its duty it has to be corrected. 
The hon'ble Mr. Panda mentioned some 
problems somewhere. May I suggest to him to 
give some concrete facts and we will 
immedietely look into those facts ? 

SHRI K. C. PANDA: Let them procure 
directly from the cultivator. 

SHRI ANNASAHEB SHINDE: I agree. 
That is our policy. In fact, we have been 
encouraging direct procurement from the 
farmer.    That is our policy. 

One hon'ble Member, I think Shri Nawal 
Kishoreji, asked ho* are we going to procure 
6.5 million tonnos and how are we going to 
store it. I would request Nawal Kishoreji not to 
bother. We will take care of it. We will also 
see that not a single bag is left unprotected and 
we will see 

that nothing goes waste for lack of storage. It is 
true that the problem of storage is difficult. 

SHRI NAWAL KISHORE:    What do you mean 
by storage ?    Bags and bags are lying in the 
open.    I   only   said   that the storage capacity is 
not in proportion  production this year. 

SHRI ANNASAHEB SHINDE:    I was 
coming to that. 1 wa<, just going to mention 
that every year we are spending nearly Rs. 25 
crores for constructing additional storage. Since 
our country is surplus storage has assumed very 
great importance. Unless we have adequate 
storage facibit for additional bufferstock we 
shall not by in a position to maintain the food 
economy of the country. We appreciate the 
importance of storage facilities. 

As far as buffer stock is concerned, a 
few years earlier it was decided that we 
shall have buffer slock of 5 million tonnes 
by the end of the Fourth Plan. We have 
already a buffer of 5 million tonnes, by 
1972. In the good old days people use to 
say that the Ministry works better paper 
target while those targets are never fulfilled. 
Sir, so far as this Ministry is concerned, 
we have achieved targets well ahead of 
schedule. For that should you not give 
compliments to us ? (Interruption) I am 
developing my argument. Then, recently 
in consultation with the Planning Commis 
sion we have reviewed the whole approach 
regarding buffer stock. We have thought 
that even in the worst ye"ar we should be in 
position to take care. So we have increased 
the target from 5 to 7 million tonnes. This 
will naturally require largescale storage 
because during peak periods storage facility 
may be required for 10-12 million tonnes. 
Therefore, we       are constructing 
for      that        capacity. Last        year 
because of defence movements, and a number 
of other priorities sometimes steel was not 
available, sometimes coal was not available for 
brick kilns. Can you imagine that sometimes I 
myself or some officers of my Ministry had to 
plead with the Raiiway Ministry to give coal for 
brick kilns ? These are the practical difficulties. 
But despite that we are going ahead. Event hen 
this year despite that there will be difficulty in 
having pucca storage for   3  million  tonnes 



 

 
[Shri Annasaheb Shinde] of food-grains in the 
coming season itself. But, as I said, our young 
engineeis and the storage wing of the Food 
Corporation of India is again making very 
good contribution. I think Nawal Kishoreji 
must have seen our open storage which we 
call capped storage. Open storage is a very 
misleading word because many hon'ble 
Members think as if grain is just thrown in the 
open. It is not so. It is covered by polythene 
and is very safe. Our experience is that this 
storage is much cheaper from the point of 
view of capital investment. The grains are 
even safer than private godowns which are not 
constructed according to certain standards and 
norms. The grains is absolutely safe without 
any risk to the public exchequer or the grain 
itself. We have planned for 3 million tonnes of 
such storage. Therefore, the national interest is 
not jeopardised in »ny way. 

Saklechaji again referred to tractor prices 
being increased just before elections. He sees 
politics in everything. Sometimes when 
political parties get setback they try to find 
fault with the ruling party. First of all, he has 
addressed the question to the wrong Ministry. 
According to law the tractor prices are 
controlled by the Ministry of Industrial 
Development. Therefore, why should he ask 
Mr. Fakhruddin Ali Ahmed to resign, I do not 
know. The hon'ble Member was expected to 
prepare himsels well. I am not alergic to 
legitimate criticism. 

SHRI S.D. MISRA (Uttar Pradesh) : That 
is probably because Mr. Fakhruddin Ali 
Ahmed was the Industrial Development 
Minister then. 

SHRI ANNASAHEB SHINDE : 
Shyamdharji, when these prices were fixed, 
fortunately or unfortunately, Mr. Fakhruddin 
Ali Ahmed was not there, he was with us. 

SHRI A. G. KULKARNI : He is a new 
Member to the House. What can we do? 

SHRI ANNASAHEB SHINDE : He is an 
old calleague of mine. I am only explaining 
the facts. Hon, Members will appreciate that if 
we look into the figures of indigenous   
production,   we  will  find that 

from 19,030 tractors the production has come 
down to 18 000 and then to 15,000. That means 
imports were increasing, indigenous production 
was falling while demand was increasing. There 
was something basically wrong. The steel prices 
have gone up. The raw material price have gone 
up. 1 think the Industrial Development Ministry 
has taken a very wise decision in the interest of 
the country because whin we import tractors 
from outside, we spend foreign exchange and 
we g've work to the engineers in other countries 
while our engineers are unemployed. There was 
need to look into this aspect and I think the 
Industrial Development Ministry has done the 
right thing in giving an increase to the tractor 
prices so that indigenous tractor production 
could go up. Our country is so vast and our 
requirements are so big that we cannot depend 
on imports. Unless we try to build up our 
indigenous capacity, it will not be possible to 
cater fully to the demand of tractors in this 
country. I think Nawal Kishoreji again made a 
suggestion for small tractors. We are attending 
to that problem. 

Then Nawal Ki shoreji   made   the point that 
cotton production is not coming up. 

SHRI MAHAVIR   TYAGI : What  the 
su?jjj*ted wis that yoa ra'ghc orgirms trao-ctor 
stations where people   could get servic-' ing, 
repairs,  etc.   done   and   tractors  can also be   
had on rent. 

SHRI ANNASAHEB SHINDE : That is true 
Same other hon. Members, including Tyagiji 
have made this suggestion. I am glad the House 
is appreciating this. In fact, my Ministry has 
advised the State Governments to organise an 
Agro-Industries Corporation in each State. Fifty 
per cent of the capital is being contributed by the 
Government of India to the State Agro-Industries 
Corporations and our advice repeatedly to these 
Agro-Industries Corporations is that they should 
see that they organise a large number of service 
centres in the country. In this country a large 
number of farmers because of their poverty are 
unable to own even bullocks. Recently the 
Reserve Bank carried some research study and 
went into this problem and they have found that 
only 25 per cent of the total requirement of 
drought power is available in the country. That 
means 75 per cent of drought power either 
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in the form of bullocks  or   in the form of 
tractors is not available. 

DR. Z. A. AHMAD : Has any tractor 
station been started in any State ? 

SHRI ANNASAHEB SHINDE : They are 
coming up. These tractor service centres 
should be in a position to give tractors. . . 

SHRI MAHAVIR TYAGI : On hire. 

SHRI ANNASAHEB SHINDE : . . .on 
hire and for small farmers, even credit should 
be made available. As soon as they apply, 
tractors should be made available This is the 
line which we have indicated. These service 
centres will have to be orgndi-sed not for 
tractors alone, but also for plant protection and 
for giving a number of other inputs because in 
this country our infrastructure is really the 
weakest link. Therefore; these things will have 
to be done so that our agriculture improves. 
Some hon. Members seem to harbour a fear as 
to what would happen if the ceiling law is 
applied and how we could use the tractors. I do 
not share this fear. If we have service centres, 
then these fears will be dispelled. 

Then I was referring to cotton production. 

SHRI MAHAVIR TYAGI: The demand 
for resignation may be deemed to have been 
with drawn. 

SHRI ANNASAHEB SHINDE : Thank 
you. Nawal Kishoreji spoke about cotton 
development. I have limited time; otherwise 1 
would have spoken more. Very interesting 
developments are coming in the field of 
cotton and we should be proud of this. Many 
persons in the country do not know that a new 
strain has been evolved by our own scientists. 
In the case of wheat there is some contribution 
by international scientists. In the case of rice, 
the International Rice Research Institute has 
been making a contribution. But in the case of 
cotton, our own scientists in Gujarat have 
evolved a new strain, H-4. It is long staple 
eotton and moreover the yields are so high 
that people just refuse to believe it—as high 
as 10 quintals and IS quintals and some 
farmers have made even 20 quintals. The 
average may be a little low, but the potential  
is   there.    And it is spreading so 

fast. Mr. Kulkarni, who is very critical of us 
sometime!, was speaking to me the day before 
yesterday and he said, "When your Ministry 
makes a statement about cotton, I was not 
prepared to believe it. But when I saw it. ... ". 
he admitted that really very good development 
in national interest is coming up. I am glad he 
is connected with cooperative spinning mills 
and he knows the subject. Cotton development 
ii being attended to. Now about cost of 
production data. We have organised a large 
number of units. In fact, a big scheme has 
been taken up because this is a perennial 
controversy. Everytime we come up with 
fixation of prices, the honouiable Members 
ask us : Where is the cost data ? Where is the 
data for cost of cultivation in thii country ? 
Therefore, our Ministry hat taken a decision to 
organise a very large number of centres ; just 
as we have centrei for working out the cost of 
living index, we have set up centres all over 
the country and mostly they are working in 
close cooperation with Agricultural 
Universities, with the Economic Wings of 
Agricultural Universities and we shall be 
getting data now very regularly and this data 
will be useful for formulation of our price 
policy in future, and that is being taken care 
of. 

SHRI ANNASAHEB SHINDE : 5ft ^r 
Sirr^T | I I know Mr. Panda-rinath Patil comes 
from cotton area. We are attending to it. Sir, I 
would not like to prolong my speech. I will 
take half an hour more if I have to cov«r all 
the points. I am just finishing. I will take some 
other opportunity to say all those things. Only 
one point I want to mention. I have my 
difficulty ; Dr. Mathew Kurian is not here ; he 
referred to the law framed by the Kerala 
Government, He thinks what was done by Mr. 
Nambudiripad is the only revolutionary thing 
and whatever is done by us about land reforms 
is all bogus. Now I have a book in my hand. I 
do not want to criticise Mr. Nambudiripad or 
any* 

 



 

[Shri Annasahab   Shinde] 
body else. They have enacted a law. Dc you 
know what there is in that law, in the law 
enacted under th: CP.Vf leadership 1 There is a 
clause that for love and affection lands can be 
transferred. (Interruptions) This is what is done 
under Mr. Nambudiri-pad's leadership. 
(Interruptions) The point is that people are so 
unfair to us, they think everybody else is 
wrong and they aloni are correct . . . 

SHRI S. D. MISRA : Has the Minister any 
objection when the transfer is because of love 
and affection ? 

SHRI AMNASAHEB SHINDE : I have 
no objection for love. I do object to the transfer 
of land for love. 

MR. DEPUTY CHAIRMAN : He has no 
objection for love and affection. To the 
transfer of land he has objection. 

SHRI ANNASAHEB SHINDE : Sir, I 
thank you very much for giving me an 
opportunity to say a few words in regard to the 
functioning of my ministry. I thank all the 
Members for giving a patient hearing. 

SHRI N. R. CHOUDHURY (Assam) : Mr. 
Deputy   Chairman,   at the   very outset I   shall   
be failing   in my   duty if I do not appreciate 
our Government for the emphasis they lay on 
the development of our agriculture.    In   all 
our   Plans stress   was laid on the   
development  of agriculture and several crores   
of rupees   have    been   spent   and remarkable  
advances   have   been   made in foodgrains     
production   in     the   conntry. Foodgrains   
production in the country is on the threshold of 
self-sufficiency   now, according to   the 1971-
72   report of the Ministry of Agriculture.    We 
definitely agree that so far as production of 
foodgrains is concerned, production has 
increased.    But agricultural development  does   
not   mean   increase   in production   of 
foodgrains alone.    India is a country where 80 
per cent   of the population ma nly   depends   
on agriculture.    And if we    'want     to   
develop   our    economy, then agricultural 
development must be given importance. 

But  little   effort  has  so far been made for 
production of cash crops and also introduction of 
multi-crop   system.    I   do  not know what   is 
the position in other parts of the  country.    But   
1   am   well   acquainted with   the  rural   
economy  of eastern region and there   I know 
little   efforts  have  been made   on the   part  of 
the   Government   to introduce   multi-crop 
system or to cultivate cash  crops.    ]f we  study 
this  report, the picture,   so far as production of 
commercial crop   is  concerned, is not very 
bright.    So far as execution of our 
developmental plans are  concerned, the 
Government   has taken up   certain   pilot    
projects   and   package deal programmes for 
commercial crops and multi-crops.    But  from   
a   study  of   this report  of the   Ministry of 
Agriculture,  we find   that the  Government has  
a   definite bias for certain States  of North India 
and Central  India  and   they   have  an apathy 
towards the  Eastern Indian States.    If you study 
this report, you will find that so many projects 
have been sanctioned and approved by the   
Central Government for production or  
cultivation or  commercial crops.    But you will 
not find the names of States of the Eastern India 
such as West Bengal, Tripurav Assam, Bihar, 
Manipur, Meghalaya and the newly   formed     
States   of   Mizoram   and Arufachal   Pradesh.    
You   will   find   the names  of some of them  
only in connection with Jute  production.    But 1 
do not know what has been done for   the 
development of jute production in these areas.   
But  in   the cases   of other   commercial   crop, 
you   will not  find a single   name of any one of 
these areas. So, we find that the Central Govern-
ment    have   been   apathetic   towards   the 
development   of agriculture in these States, 
although   production  of foodgrains in these 
areas   is   remarkable.    Even then, our agri-
cultural  economy  cannot   survive   without 
commercial crops.   Then again, there is the 
possibility    of cultivation   of    cotton   and 
sugarcane   in these   States.    In the case of 
pulses, there are  no plans at all to cultivate them   
in any  of these States in the Eastern India.    We   
not   only   take   rice and fish, but   we   take   
dal   also.    But   our Central Government  
forgets that   we require theso things also.    So,   
there  is a feeling among the people of Eastern 
India 'hat the Central Government is apathetic   
towards the development of this region because   
in   the case of industries  also, other than West 
Bengal, other   areas  are   backward.    Very 
little is 
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done for the development of industries in these 
areas. Like industry, agriculture is also 
neglected by the Government of India in these 
areas. That is the general feeling of the people. 
What I feel is that the Ministry of Agriculture 
should give serious thought to this matter and 
try to remove these rigional imbalances that 
have been created due to the wrong policy 
followed by them for so long. They should 
make definite efforts for the removal of these 
regional imbalances, Sir. 

Then, Sir, the short-term and medium-trem 
loans are advanced through the cooperatives and 
in the report we find that the magnitude of loans 
advanced has been increasing year after year. 
Yes, it is so, Sir. But the loans that arc being 
advanced to the agriculturists do not reach the 
agriculturists in time. Again, they also do not 
get the requisite amount of loan which they 
require at the appropriate time as a result of 
which they have to manage their affairs in times 
of need by borrowing from^the money-lenders 
and after repayment to the money-lenders they 
become paupers. Of course, they have to tide 
over their difficulties also. Actually, they cannot 
do anything with the amount of loan received 
form the co-operatives. They do not get the 
requisite amount and they do not get it at the 
appropriate time, and so default repayment and 
the loan has to be realised by snatching away 
bullocks and even seedlings from the farmers. 
This is how the co-operatives or the co- 
operative banks are advancing (he cause of 
agriculture and the developments of rural 
economy. Therefore, Sir, I feel that the policy of 
advancing loans through the co-operatives 
should be changed and a new system should be 
developed so that the agriculturists get the 
requisite amount of loan and also in time, in 
time of their need and utilise it properly and 
repay the same in time. (Time.bell rings). . . 
Only two minutes more and I will finish, Sir. 

Sir, in our agriculture, four types of people 
are engaged: (1) The capitalist; (2t the land 
owners, people who own the land, but do not 
actually till it; (3) the sharecroppers, people 
who have no land, but who are the actual 
tillers, tillers of others' lands; jmd (4) the 
agricultural labourers. Now, Sir, the first two 
categories of people do not till the land, but get 
the major share of the produce and the other 
{wo categories pf pe- 

ople are the persons who actually till the land 
and they are the people who can develop our 
agriculture and they are the persons who can 
increase our agricultural production. But the 
policy adopted by our Government can little 
motivate these people to just work for 
increasing production, because if they work 
and if production increases, a major share of 
the incre i sed production will be taken away 
by the copitalists and the land-owning class 
and they will be left with little and so, Sir, they 
are not at all interested in increasing the 
production. Therefore, Sir, the main problem 
of our agriculture is how to motivate these 
share-croppers and the agricultural labourers 
for working for increased pioduction in the 
agricultural sector. This will be possible only 
when the steps proposed by the Central 
Government now are taken. They are trying to 
introduce land ceiling, maximum crniling on 
land and this has to be enforced in all the 
States. Sir, some of the State Gov-erments may 
not be very much co-operative with the Central 
Government in the matter of enforcement of 
the ceiling laws and also, Sir, some of the 
States may not be interested in amending the 
existing laws for reducing the ceiling. The 
Central Government, therefore, should devise 
means or find out a way for enforcing these 
ceiling laws, even if a hostile Government is 
there, unless this is done, the whole thing will 
not be effective. . . (Time-bull rings) Just a 
minute, Sir. 

Lastly, Sir in the Report, crash programme 
has been referred to. It was a very important 
programme. It was annou-ced on the basis of 
the policy of our Prime Minister, of garibi 
hatao, for creation of employment for the 
village people. But, Sir, though the Report 
says under the Crash Programme for Rural 
Employment that about 875 lakh man-days of 
employment are expected to be created during 
the full year through the implementation of 
schemes of land development, reclamation, 
drainage, minor irrigation, soil conservation, 
afforestation, road building, etc.—it is really a 
very nice plan—but it is only on paper. In the 
practical field—I have eome from the field — I 
know what is happening. Our people who are in 
charge of executing this garibi hatao 
programme. Block Development Officers and 
Panchayats, seldom realise the spirit in which 
this programme has been taken  up by the  
Goverrtmen* and actually 



 

 
[Shri N. R. Choudhury] they utilize this money 
for their selfish ends and just to provide 
employment to their own men and to do local 
village politics. The amount sanctioned for the 
purpose has been misused in bogus 
unproductive projects. This programme is a 
total failure. Very few persons get employment 
in the true sense of the term under this 
programme. So I will request the Minister to 
make an enquiry about the execution of this 
crash programme and decide on the course of 
action so that in future some good programmes 
are not spoiled by our people who are actually 
executing things in the fields. 

MR. DEPUTY CHAIRMAN : Dr. 
Ramiah. 

SHRI MAHAV1R TYAGI : How long 
have we to sit ? It is about six. 

MR. DEPUTY CHAIRMAN : There are 
three speakers more. 

DR. K. RAMIAH (Nominated) : Sir, I am 
no: a politician. All my' life I have been an 
active worker in the proverbial sense, and 
trying to make two blades of grass grow where 
one grew before. I can only say things as 1 see 
them and not take the black side of things. 

Mr. Shinde has already referred to some of 
the points which I wanted to deal with. But 
still I do appreciate that some tangible results 
have come out of ihe work of the Ministry 
durin; the last two or three years. 

There are some in the country even today 
who say that our increased production is the 
result of two or three of good agricultural 
seasons. But the actual results which we are 
enjoying at present have come out of the 
programmes of research and development that 
were planned and started about six or seven 
years ago. The actual increase in food 
production from 95 million tonnes to 108 
million tonnes during the last three years and of 
96 million tonnes from 83 million tonnes of 
cereals alone is no mean achievement. The 
evolution of the high yielding varieties was the 
result of All-India crop coordinated breeding 
schemes, in the initiation of wh:ch I had a 
small share myself. 

That was done about 7 or 8 years ago. We 
have so far evolved a large number of new 
varieties and understood the agronomy 
requirements and the technique of growing 
them and we have also found out how the pests 
and diseases which attack these plants can be 
met. I was really sorry when some Member said 
that we are just doing what the Americans are 
telling us I think though initially we did import 
some material from outside; so far as rice is 
concerned, there are present nearly 17 new 
varieties released by the All India Coordination 
Scheme. Only three out of this 16, are the ones 
imported from the International Rice Reseach 
Institute, and to say that we are just copying 
what some-body shows us to do is an insult to 
the Indian Scientific talent available in the 
country. Of course the tremendous increase that 
has occurred in the production of wheat which 
has almost doubled in the course of 4 or 5 years 
is not to be seen to the same spectacular extent 
in the case of rice. The reasons are obvious. 
Rice in India is mainly a monsoon crop where 
as wheat is a rabi crop, grown in a co ol season 
and comparatively free from insects and 
diseases whereas in the monsoon season the 
improved varieties of rice suffer badly most by 
the incidence of diseases and pssts. In rice the 
same variety grown in summer is comparatively 
free from pests and gives a higher yield. We 
now have some improved varieties which have 
given 5 or 6 tonnes of paddy per hectare. 

We all know about the Plan type, that has 
been responsible for higher production. This 
type was identified accidentally by a Chinese 
breeder in Taiwan and it was imported to India 
through the International Rice Research 
Institute in the Philippines, It has been found as 
a result of the work in the last 4 or 5 years that 
so long as we use the imported material as the 
parent in hybridization, we cannot get rid of 
the susceptibility of the progeny to two im-
portant diseases, the bacterial leaf blight and 
the Tungro virus. Fortunately expensive survey 
made in India itself particularly in the North 
East region which has never been surveyed 
before, has given us some breeding material 
which are as good as the imported material, 
and I am sure the breeders in the All India 
scheme will be able to release some new 
varieties which in addition to the yield will 
also carry the resistance to the diseases.   
Another   important   thing   so far 
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as rice is concerned was that the new varieties 
or'ginally bred in this country or introduced 
were not acceptable to the consumer. The 
grain was some what large and coarse. Now 
out of the 16 new varieties, nearly 10 have 
fine grain and very much acceptable to the 
trade and also to the housewife. Incidentally 
some effort is also being made, I find from the 
report to improve the protein centent  and   the 
cooking 

quality in the new rice varieties. 
6 P. M-       In  addition   to ' the    evolution 

of these varieties I find from the 
Report considerable knowledge has been 
accumulated as to what varieties should be 
grown in particular regions, the particular 
seasons they are suitable for, how much of the 
fertiliser that should be used, and at what 
stage, and so on. That all this new knowledge 
has come out of the coordinated schemes, is 
notewor-they. 

There is the criticism   that  the so called green 
revolution has only benefited farmers of large 
and medium size holdings and has not reached 
the small farmes,   I think the Ministry is fully 
alive to it  and   hence the initiation  of a  large   
number   of new schemes, crash programmes 
for marginal farmers and I labourers,    
schemes   for small   farmers, dry | farming 
schemes etc.   Thess schemes started [ last year,   
had not   made   much   headway, but recently 
they appear to have made good progress   in   
some  States   and   could     be extended to 
more areas. 

One thing that  has   to be   remembered £is that 
these programmes   are   expected not j[only to 
benefit the small   farmers   but, also f to meet   
the  problem   of rural   unemployment. 

A lot of discussion has already taken 
place about land reforms and I do not wish to 
deal with it but I find there is one important 
land reform to which attention has not been 
paid. I am referring to consolidation of 
holdings. It is only in some States like Punjab 
and Maharashtra... 

SHRI SHYAM LAI. YADAV : Uttar. 
Pradesh also. 

DR.   K.   RAM1AH :   ...and  parts   of jj 
Uttw Pradesh the problem has been tackled. 

So far as I know in the southern and eastern 
States consolidation of agricultural holdings 
has received no attention. Not only the holding 
is small but often even this area is cut up into 
several bits with the result that the efficiency of 
cultivation is very much reduced. 

(Time-bell rings). 

Just one or two more points. I thinfe some 
years ago there was this complaint that the 
results of research are not reaching the farmers 
quickly. The country knows that the community 
development programme was started on a very 
large scale throughout the country, but 
experience has shown that so far as agriculture 
is concerned, the results have not been as 
tangible as were expected. Particularly when 
research is getting intensified and new 
technology is developing fast we need a more 
trained worker who would be able to teach the 
farmer what he should do under particular 
conditions about the varieties of crops about the 
application of fertilizer about the control of 
diseases and pests etc. In fact it is being 
considered that the village level worker is not 
sufficiently equipped to do this job and he 
should ultimately ..be replaced by a graduate. 
But whether the country can affard this change 
remains to be seen. Often the question of price 
of agricultural produce comes up for discussion. 
It is ture that a successfull farmer has to get  
remunerative price for what he produces. There 
has been the Agricultural Prices Commission 
and r cently there was a suggestion that the 
procurement price of wheat should be reduced. 
Unfortunately, it did not meet with the approval 
of the farmers. But there should be some price 
incentive for the farmer to be able to grow new 
crops or to go in for a large amount of inputs 
and to increase his production. We should at the 
same time see that the price agreed to does suit 
the consumer. So, price guarantee is absolutely 
necessary. Let me give an example. Three years 
ago there was a complaint that the sugarcane 
growers were not getting a proper price for the 
cane, and Rs. 10/- per quintal was 
recommended. At that time sugar was selling at 
about Rs. 2.10 per kilo, in the open market and 
at about Rs. 1.50 per kilo, in the controlled 
market. What has been happening now ? The 
price of cane has heen reduced, to Rs. 8.50 per 
quintal, while the controlled price of sugar is 
Rs. 2/-and the open mnrket price is about Rs. 
3.50 
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Thus the farmer is getting less for his cane and 
the consumer pays more for the sugar. It is 
such anomalies that create some disbelief in 
the actions and policies of the Government. I 
do hope that these points will receive the 
attention they deserve. 

Thank you, Sir. 
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MR. DEPUTY   CHAIRMAN :   Sardar 
Amjad Ali. 

SARDAR AMJAD ALI (West Bengal) : 
Sir, I   have   forgone for   my   friend,   Mr. 
Choudhury.    So,   let    the   hon.    Minister 
reply. 

THE MINISTER OF AGRICULTURE 
(SHRI FAKHRUDDIN ALI AHMED) : Mr. 
Deputy Chairman, Sir, I am indeed grateful to 
the hon. Members who have made 
observations and suggestions on the discussion 
of the Annual Report of my Ministry. Sir, as 
you know, agriculture is one of the largest 
sectors of our economy and therefore any 
change the socio-econo* mic structure of 
agriculture is likely to have, an. effect on our 
national life, Therefore, I share the concern of 
the hon. Members in. discussing the subject 
and in giving their: valuable suggestions. I am 
also grateful to the hon. Members who have 
tendered me advice for submitting my 
resignation. 

SHRI   ANNASAHEB  SHINDE :   Un-
solicited advice. 

SHRI FAKHRUDDIN ALI AHMED : The 
only thing that I can tell them is, it is the 
privilege of the hon. Members to make any 
observation and they can take advantage of that 
privilege and I will be the last person to deny 
them the pleasure they derive by making such 
an observation. I am also grateful to my 
colleague, Shri Shinde, for giving me the credit 
of all the improvements which have been made 
in this Ministry. The only thing I would like to 
point out is that we should not do so. I do. not 
want to take that credit. I want to make it clear 
that if any improvement has been made in my 
Ministry, it is due to the. effort put in by the 
farmer, the work put in. by the scientist and the 
co-ordination brought about by the main 
Ministry with the I.C.A.R. It is the effect of all 
this coordination and effort that some 
imporove-ment has been made. It is not a 
question of only one person taking credit while 
depriving those who really deserve such a 
credit. 

Since.the time at my disposal is very short, 
I wpuld briefly touch upon one or two 
important matters which have been discussed 
during the course of this discussion. So far as 
the question of land reform is con cerned   
unnecessarily   a    controversy   was 
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[Shri Fakhruddin Ali Ahmed] raised as a result 
of which implementation of land reform is 
being delayed. But on account of this 
controversy, because it came to the forefront, 
we consider it necessary that all the points 
regarding which doubts exist should be 
clarified so that we may be able to implement 
land reforms as soon as possible. Therefore, 
the land Reforms Committee, while 
considering the question whether the land 
irrigated through Government source should 
be at par with the land irrigated through 
private source thought that it would be better 
that while taking the decision the Chief 
Ministers and the States are involved so that 
uniformity may be brought about and the 
reform may be implemented accordingly. That 
is why the decision has been postponed till the 
next meeting of the Chief Ministers to be held 
very soon. I think it will be held at the time of 
the meeting of the National Development 
Council towards the end of the month. 

Sir, at that time also some doubts were 
raised with regard to one or two matters, 
namely wheiher it would be better and pro-
fitable to give the available surplus land to 
those people who hold uneconomic holdings 
or to the landless people. That is also a matter 
which has to be discussed. About that a 
decision has to be taken. 

Another decision that has to be taken is 
what should be retrospective effect of this 
ceiling law. These two or three matters are to 
be discussed in the Chief Ministers' meeting 
and a decision will be taken there. I have no 
doubt whatsoever that whatever decision will 
be taken there, 't will be followed up by all the 
States by bringing in legislation in their States 
and by implementing the provision of that   
legislation. 

One hon'ble Member went to the extent 
»of doubting the sincerity of our Prime 
Minister so far as land reforms are concerned. I 
would only like to emphasise that there is no 
basis in that allegation. Our Prime Minister is 
very serious about land reform and she has 
taken all the action necessary for the purpose 
of seeing to it that not only the laws are 
enacted in every State but also laws, after they 
have been enacted, are implemented properly 
in all the States as early as possible. I would 
like to make it very clear there is no   such 

thing as delaying the land reforms or not being 
sincere to what we are committed to. And we 
may take a few days or a month to implement 
them. We will implement them as early as 
possible. 

Another question which has been raised is 
about sugar. 1 share the concern of the hon'ble 
Members and I share their anxiety also on that 
account. But I would like to point out that the 
policy had to be adopted at least to provide 
relief to the domestic consumer or to those 
sections of people who were vulnerable. 
Therefore, it was decided to provide sugar at a 
lesser price to domestic consumers by reserving 
60 per cent of the sugar for distribution through 
the levy system, through fair-price shops. If it 
had not been possible to make that 
arrangement, then the vulnerable section of our 
community, the domestic consumers, would not 
have got that much of sugar at such a low price. 
And only 40 per cent of the sugar was allowed 
to be sold in the free market. It is true that 
whatever losses the sugar factories suffered by 
giving levy sugar at a low price, they tried to 
make up by charging a higher price for the free 
sale sugar. Sometimes they even charged much 
more than they were justified. And for that rea-
son, the matter is engaging our attention and we 
are considering what long range policy we can 
adopt so that we can give, on the one hand, a 
proper price to the sugarcane growers and on 
the other, we can have a sugar policy which 
will ensure a sufficient quantity of production 
of sugar to meet consumption. I may point out 
in this connection that while the production of 
sugar has gone down during the past two years, 
the consumption of sugar has gone up. In 1969-
70 our production was about 41 or 42 lakh 
tonnes. In 1970-71 it was 37 lakh tonnes. We 
had a fairly good stock on account of the 
increased production. But this year we are not 
expecting to get much more than 30 or 31 lakh 
tonnes, while for our internal cousumption 
alone, we require 39 to 40 lakh tonnes. There-
fore, this difficulty has arisen. I hope after the 
matter has been discussed by us at all levels, 
with the Planning Commission and with the 
Finance Ministry, a long range policy will be 
abopted which will take into consideration the 
question of providing a fair price to the 
sugarcane growers and at the same time, we can 
have  increased pro- 
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:tion in future in order to meet internal luire 
ments as well as the requirements of tort. 

SHRI A.G. KULKARNI : When are u going 
to take a decision ? For the  one month, the 
prices are going up. there is now a new 
controversy, the nor-ern prices being 
different from the south-e prices. Some 
clarification should come  him. Otherwise, 
tomorrow again the ices will go up, 

SHRI FAKHRUDDIN ALI AHMED : 
there is no justification for making any 
fference on the basis of the understanding 
which has been arrived at with the factories, 
there is anything, I shall certainly send it 
them and see what action can be taken i that 
behalf. As far as the decision is cncerned, it is 
pending for discussion bet-een the Planning 
Commission and others id we will be able to 
reach a decision very »on. Not only the 
Planning Commission, at the entire 
Government will be involved i taking a long 
range view so far as the agar policy is 
concerned. 

SHRI A. G. KULKARNI : I asked bout the 
northern mill owners asking for a Brtain price 
and the southern mill owners sking for a 
different price. You must ut an end to this 
controversy. What is he use of this 
controversy ? 

SHRI FAKHRUDDIN ALI AHMED : 
They should stand by the informal arrange-nent 
arrived at until the Government takes i 
decision and adopts a policy in that behalf. If 
there is any difficulty, I shall book into that 
matter. 

Another point which has been raised is hat 
while there has been increased produc-;ion in 
agriculture the benefit of that has gone to the 
richer section of the farmers. 

SHRI SHYAM LAL YADAV : Regarding 
the nationalisation of sugar mills, what is the 
policy now ? 

SHRI FAKHRUDDIN ALI AHMED : 
About the sugar mills also, I have made it very 
dear that so far as the Government is 

concerned,   we have   referred the   matter to the 
Sugar Enquiry Committee and when the report 
of that committee   will be   available, we shall 
be able to take a decision on behalf of the 
whole  of India.    We cannot   take a decision 
so far as   India is   concerned   only on the basis 
of one State asking for it.    We have given the 
freedom to Uttar Pradesh to enact a law  if they   
want to   do it.    And I think they have taken 
certain action in that behalf and they have sent a 
proposal   to us which is under  examination  
and it  will be sent back to them as early   as 
possible.    So far as the question of  how to  
remove   the disparity   between   the   rich and  
the  poor farmers is   concerned, this   is one   
question which is of great  importance  to us.     
That is a matter which cannot be   solved in   
one day.    But I would like to point out that we 
have taken certain   actions   in that   behalf, 
how we can remove   this  disparity   between 
the rich farmer and the   poor farmer.    We 
have taken a large number   of schemes   like the 
small   farmers   scheme,   the   marginal 
farmers scheme,   the drought-affected  areas 
scheme, the   dry-farming scheme,   the crash 
scheme for unemployment, etc.   Through all 
these schemes   the   effort is   being   made in 
order to remove  the   disparity   and   I  can 
assure the honourable   Member   that   once 
these schemes   are   fully   implemented   and are 
enlarged in future,   we shall   be able to remove 
the disparity  between the  rich farmer and the 
small fanner to a great extent. And this will be 
in addition   to what action is   being   taken   
under   the    land   reforms measures.    One 
thing I would like to point out.   This morning I 
was very   sad to hear criticism about our 
scientists.    I wonld only beg of  honourable   
Members   to   consider that there may   have   
been   some  mistakes which might have   been   
committed   by one person or the other.    But 
for that reason to condemn the entire group of 
scientists or the entire   organisation,   I   think,   
will   not   be proper and   will   not be   advisable   
because these scientists will lose heart and   
they will not be   able   to   put   up such   good   
work through which it has been possible for us 
to take   their   efforts    to   the    farmers    and 
increase our production.    In   the   interests of 
the   scientists   I would   ask   honourable 
Members to   bear in   mind that   if there is 
anything wrong, that gill   be   looked   into, but 
to blame  either   the   Director   or   any other 
person   without   knowing the   facts, I think, is 
neither fair nor just.    1 would only like to point 
out  that  our  scientists  have 
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[Shri Fakhruddin Ali Ahmed] been doing a 
yeomen service so far as agricultural 
production is concerned. They have not only 
found out high yielding varieties in wheat, 
they have not only found out new varieties of 
seeds so far as rice is concerned, they have 
not only found out new varieties so far as 
cotton is concerned, but they are also engaged 
in helping us in finding out high yielding 
varieties of oil seeds for soyabeen, for 
sunflower, etc. In all these efforts they are 
engaged. And I am sure they are continuing 
their efforts and it will be possible for us to 
utilise the fruits of their research and further   
increase' 

agricultural production   in our  country, 
thank honourable Members   for   giving this 
opportunity to make these few remark 

MR. DEPUTY CHAIRMAN : Tl House 
stands adjourned till 11 a. i tomorrow. 

The House then adjourned , 
thirty-three minutes past six of the 
clock till eleven of the clock of 
Thursday, the 11th May, 1972. 


